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LOK SABHA

DEBATES

LOK SABHA
Monday. June 8, 1998/Jyaistha 18, 1920 (Saka)

(The Lok Sabha met at Eleven of the Clock)

[MR. Speaker in the Chair)

OBITUARY REFERENCE

[English]

MR. SPEAKER : Hon. Members, | have to inform
the House about the sad demise of Shri Shikiho Sema.

Shri Shikiho Sema was a Member of Ninth
Lok Sabha representing Nagaland during 1989-91. Earlier,
Shri Sema was a Member of Nagaland Legislative
Assembly during 1982-88.

He held the offices of Minister of State during
1982-86 and Cabinet Minister during 1986-88 in the
Nagaland Government.

A well-known political and social worker, Shri Sema
worked relentlessly for the upliftment of the poor and
downtrodden.

An able Parliamentarian Shri Sema was a Member
of the Consultative Committee of the Ministry of Defence
in 1990.

Shri Shikiho Sema passed away on 4 May, 1998 at
Dimapur, Nagaiand at the age of 52.

We deeply moumn the loss of this friend and | am
sure, the House will join me in conveying our condolence
to the bereaved tamily.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed
soul.

11.02 hrs.

The Members then stood in silence for a short while.

MR. SPEAKER : Question No. 162 : Shn Girdhari
Lai Bhargava.

- ...(Interruptions)

[Translation]

DR. SHAFIQUR RAHMAN BARQ (Moradabad) : Mr.
Speaker, Sir the police have unleashed a reign of terror
in Hyderabad ...(Interruptions) 12 Muslims have died
...(Interruptions)

[English]

MR. SPEAKER :
Absent.

Shri Girdhari Lal Bhargava —

[Translation]

SHRI MOHAN SINGH (Deoria) : Mr. Speaker, Sir,
discussion should be held on Hyderabad riots
...{Interruptions)

SHRI S.S. OWAISI (Hyderabad) : Mr. Speaker, Sir,
a dozen people have died and 44 people have been
injured ...(Interruptions) First a discussion should be heid
on the subject ...(Interruptions) A large number of Muslims
have been injured there.

SHRI RAMDAS ATHAWALE (Mumbai North-Centre):
T..2 incidents of Hyderabad are a blot on our country
and Parliament. The matter should be debated
here....(Interruptions)

SHR' SHAILENDRA KUMAR (Chail) : A discussion
should be held on the deaths that have taken place in
Hyderabad ...(Interruptions)

[English]

MR. SPEAKER : | will allow you to raise your issue
after the Question Hour. Please take your seats now.

...(Interruptions)

MR. SPEAKER : | have discussed with your leaders
also. | will allow you to raise your issue during the Zero
Hour. Please sit down now.

...(Interruptions)

MR. SPEAKER : Question No. 163 : Shri R.

Sambasiva Rao - Absent
Shri A. Siddaraju — Absent.

Question No. 164 : Shri Bhagwan Shankar Rawat
— Absent.

...(Interruptions)



MR. SPEAKER : Please take your seats. | understand
your feelings.

...(Interruptions)

MR. SPEAKER : Shri R. Muthiah, please take your
seat.

...(Interruptions)

[Translation]

SHRI MOHAN SINGH (Deoria) : Mr. Speaker, Sir,
Question Hour should be suspended and a discussion
on Hyderabad riots should be held.

[English]

MR. SPEAKER : Hon. Members, | understand your
position and feelings. | have also discussed with the
jeaders and | will give you chance to raise this issue
during the Zero Hour. Please allow the Question Hour to
Continue.

...(Interruptions)

MR. SPEAKER : Shri Mohan Singh, | will allow you.
Please tnderstand. | have discussed with the Leaders

also. | will allow you during Zero Hour. Please take your
seats

..(Interruptions)
MR. SPEAKER : Shri Muthiah, please take your seat.
...(Interruptions)

11.05 hrs.

(At this stage Dr. Shafiqur Rahman Barq and some
other Hon Members came and sat on the floor near
the Table)

MR SPEAKER : | will allow you. Please go to your
seats.

...{Interruptions)

MR. SPEAKER : Shri Owaisi, you are a senior
Member. Please go to your seat. | will allow you.

...(Interruptions)

11.08 hrs.

(At this stage Dr. Shafiqur Rahman Barq and some
other hon. Members left the House)

JUNE 8, 1998

Oral Answers to Questions 4

MR. SPEAKER : Shri Muthiah, please ask your
Members also to resume their seats.

Please resume your seat. | understand your feelings.
Please resume your seat.

...(Intenuptions)

MR. SPEAKER : Hon. Members, please resume your
seats. | will allow you.

...(Interruptions)
11.10 hrs.

(At this stage, Shri R. Muthiah and some other
hon. Members left the House)

...(Interruptions)

MR. SPEAKER : Shri Ramdas Athawale, please take
your seat.

...(Interruptions)

MR. SPEAKER : Now Question No. 165. Nothing
will go on record except Shri K.C. Kondaiah’s question.

...(Interruptions)*
ORAL ANSWERS TO QUESTIONS
[English]

Industry Status to Film Industry

+
*165. SHRI K.C. KONDAIAH :
SHRI MAHESH KANODIA :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Go{lemment have decided to confer
the full benefits of “industry” to film industry and introduce
other reforms;

(b) if so, the details of the steps taken in this direction
so far; and

(c) the benefits likely tc accrue to the film industry
by granting it the status of “Industry™?

[Translation]

THE MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF

*Not Recorded.



5 Oral Answers

COMMUNICATIONS (SHRIMAT! SUSHMA SWARAJ) :
(a) to (c) A Statement is laid on the Table of the
House.

Statement

(a) to (c) The Government have decided to confer
industry status on the film sector. Consequent to this
decision, this Ministry has initiated proposals with the
primary objective of making film production and other
related activities eligible for institutional and bank finance.

It has also been decided to set up a Development
Council for the film industry to address the various issues
and problems faced by them and suggest appropriate
measures for the overall growth and development of the
film industry. In addition, an Export Promotion Body is
proposed to be constituted to actively promote the export
of Indian films and other audio visual products in a
coordinated manner.

The State Governments have been requested to
consider, inter alia, grant of industry status to the film
sector so that the attendent benefits could be available
to film related activities. The question of rationalising the
existing Entertainment Tax structures has also been taken
up with the State Governments.

it is expected that these measures would resuit in
moving the film industry towards increasing corporatisation
and a more systematic functioning for future growth.

[English]

SHRI K.C. KONDAIAH : The question is whether the
Government has decided to give the film industry the
status of industry. Mr. Speaker, Sir, with the reply, the
Government have decided to confer industry status on
the film sector. | would like to know from the hon. Minister
the time frame for making this effective, whether they
want to have a separate financial institution for the film
industry and...(Interruption) if so, whether the industry will
have State-wise financial institutions like the State
Industrial Development Corporation or will a Film
Development Corporation be set up.

[Translation]

SHRIMAT! SUSHMA SWARAJ : Mr. Speaker, Sir,
we have taken a policy decision to give film secter the
status of Industry so that it could get institutional finances
...(Interruptions)

SHRI MOHAN SINGH : Some members of ruling
party have staged-a walk out, then how the minority
Govemment is giving reply ...(Intenruptions)

JYAISTHA 18, 1920 (Saka)

lo Questions 6

[English]

MR. SPEAKER : Shri Athawale, this is Question Hour.
Please sit down.

[Translation]

SHRIMAT! SUSHMA SWARAJ : The modalities are
now being finalised as to what should be the mechanism
for it. As Hon'ble Member has stated, it is under
consideration as to whether there will be a separate Film
Finance Corporation or the States wilt form separate film
finance corporations. | have written to the Chief Ministers
of all the States to give the film sector the status of
Industry so that institutional finances could be made
available to them. Though, modalities have not been
finalised yet, all the options are open. We have taken a
policy decision to confer the status of industry to film
sector.

[English]

MR. SPEAKER : Shri Kondaiah, you may now put
your second supplementary.

SHRI K.C. KONDAIAH : | do not have a seconu
supplementary.

MHK. SPEAKER : Is it over !
[Translation]

SHR! MOTILAL VORA : Mr. Speaker, Sir, | would
like to know from the Hon'ble Minister that as the
Govemmment have given the film sector the status of
industry and is going to discuss the matter with the State
Governments, will she ensure that the meeting of the
Government with the Chief Ministers or Industry Ministers
of the States takes place in a definite time span.

SHRIMATI SUSHMA SWARAJ : We shall definitely
ensure. All these things are necessary to implement the
policy decision. Time limit cannot be fixed for it but a
decision has already been taken to hold a meeting. We
have written letters to the Chief Ministers of the States
to take steps in this regard.

SHRI MOTILAL VORA : There is no justification in
taking such decision unless the time Iimit is fixed
up...(Interruptions)

SHRIMAT! SUSHMA SWARAJ : | am talking about
the date. Date of the meeting has to be fixed up but |
can assure that the decision will be taken soon in this

regard.



4

Oral Answers

IEnglish]

SHRI MOTILAL VORA : 1t is the same vague reply.
Let it be in the month of July, August or September, but
you have to fix the date. ...(Interruptions)

[Translation]

SHRIMATI SUSHMA SWARAJ : It is not a vague
reply and there could not be a better categorical reply
than this.

|English]

SHRI MOTILAL VORA : There is no sense in giving
such vague replies...(Interruptions)

DR. T. SUBBARAMI REDDY : | would like to know
from the hon. Minister of Information and Broadcasting —
it is very nice that you have decided to give full benefits
of industry to the film industry — whether they are going
to give instructions to the Reserve Bank of India and all
the banks and financial institutions to recognise the film
Industry as a regular Industry and give credit. The reply
says that it is being processed. It is a very vague reply.
We want a categorical, concrete, practical, effective and
straight answer.

[Translation]

SHRIMATI SUSHMA SWARAJ : | am giving a very
effective reply. We have assigned this job to Secretary,
1&B to further talk to the officials of Reserve Bank in this
regard and it has been done. | myself talked to the
Minister of Finance. Secretary, Information and
Broadcasting has talked to the Secretary, Finance
Department. The Minister of Finance has given some
concessions also to the film sector in this year's Budget.
The decision has got the sanctity of the Hon'ble Minister
when sitting in this very House he mentioned that his
colleague. the Minister of Information and Broadcasting
has given the status of Industry to the film sector.
Therefore. | would like to assure you that neither the
reply is vague nor the decision is vague. Decision is
effective and the further steps being taken to implement
it are also effective.

SHRI MOTILAL VORA : The Central Government took
the decision without taking the State Governments into
confidence ...(Interruptions)

SHR!I SHAILENDRA KUMAR : Mr. Speaker, Sir,
through you, | would like to know whether land has been
acquired in Noida at Gaziabad to develop it as film city
and to recognise it as an industry. Funds were also
provided by various Govemments for this purpose. As

JUNE 8, 1998

to Questions 8

the debate is regarding the industry status given to film
city, | would like to ask the Hon'ble Minister through you
about the progress made in Noida in this sector.

[English]

MR. SPEAKER : Please understand the question.
The main question is relating to giving ‘industry’ status to
the film industry.

[Translation]

SHRIMATI SUSHMA SWARAJ : The question is not
related to the Question. The Film city about which he is
asking is related to the U.P. Government.

SHRI SHAILENDRA KUMAR : The information which
I have sought is related to the Ministry of Information
and Broadcasting.

[English]

SHRI VARKALA RADHAKRISHNAN : There are very
many hurdles in declaring and giving ‘industry’ status to
the fitm industry. In the reply by the hon. Minister, there
is a mention about the Entertainment Tax. In different
States, different Entertainment Taxes are levied. That Tax
is levied on a different footing. Will the Central
Government examine this aspect of having a uniform
Entertainment Tax applicable throughout India? Now it is
being decided State-wise. So, this is the first question
which the Government will have to consider.

Secondly, regarding the Awards that are being given
to industries and to film makers, we have State-level
Awards and also Central level Awards. All these are
decided on a different footing. It also involves a variety
of legal as well as artistic questions. Will the hon: Minister
be pleased to look into all these matters and come to a
definite policy that would be applicable throughout India?

[Transiation]

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir,
the Hon'ble Member has asked a very valid question. |
would like to tell him that the subjects of Entertainment
Tax and Awards are under our consideration. Actually,
these decisions are taken at State level because these
subjects are in State list. In the national Conference, in
which the decision to give the films the status of industry
was taken, a demand was made to include the film sector
in the concurrent list. After that conference, | wrote to
the State Governments regarding entertainment tax. |
wrote that at some places, that tax is 167% which is
very counter productive and asked them to rationalise
entertainment tax. { also sought the approval of State
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Govermnments to include the film sector in concurrent list.
Therefore, in reply to the question asked by Shri Vora,
| stated that 1 am going to call a meeting in that regard.
All these subjects are under my consideration and | have
written one full paragraph on the entertainment tax in the
letters which | wrote to the Chief Ministers of the States.
The concern expressed by the hon’ble member can be
removed only by including the films in the concurrent list.
For this purpose, consensus of the Chief Ministers is
necessary which | have sought through the letters.

SHRI SUSHIL KUMAR SHINDE : Mr. Speaker, Sir,
the Hon'’ble Minister has announced in Mumbai the
industry status to the films. There are schemes like Retum
of Tax and Tax Exemption which are very important for
the Marathi films. After financing one film, the banks may
not finance the other with a good amount of capital. Will
you consider such issues also? You are talking of
concurrent list but States do not agree to include certain
subjects in Concurrent List. Whether Government have
accepted this national issue? | agree that film industry is
in trouble these days. An hon'ble Member was saying
here that Marathi Film city is at Kolhapur in Maharashtra.
One of our colleague from Mumbai is present here.

[English]

MR. SPEAKER :
Question.

Please put the Supplementary

SHRI SUSHIL KUMAR SHINDE : | have completed.
| am saying all this because this will help them. | am not
putting a definite question, but | am just giving information
so that they could take a concrete decision as and when
they decide on this issue.

[Translation]

A film which gets the benefit of tax exemption or return
of tax, faces a big problem of finance. Therefore, | would
like to ask as to whether you are going to give any
directions to Reserve Bank of india in this regard?

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir, |
would like to tell the Hon'ble Shri Shinde that the decision
of giving the status of Industry to Film sector has been
taken with the very purpose of providing bank finance to
the films. Banks cannot finance the film industry until the
Central Government confer the status of industry to the
film sector. | have replied this in connection with including
of entertainment tax in the Concurrent List. Central
Government can enact many laws regarding the films if
this subject is included in the concurrent list. This step
has been taken with the objective of making film
producers and directors eligible for the institutional finances
and re-finances. Shri Shinde, the decision has been taken
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to resolve your worry and you should know that now we
are going ahead to implement the decision.

SHRI SURENDRA SINGH : Mr. Speaker, Sir, Hon'ble
Minister has stated in his reply that film sector has been
given the status of industry and banks are being directed
to give all the concessions to the film industry which are
being given to other industries. | would like to know from
the hon'ble Minister through you that if a film producer
borrows a loan of say. 10 crores from a bank and its
unit becomes sick, then how the bank will recover its
loan? In case of other industries, loans are recovered by
auctioning the land or machinery but the film producer
has no such assets. Then, if a film flops, how the bank
will recover its loan?

SHRIMAT!I SUSHMA SWARAJ : Mr. Speaker, Sir, |
would fike to tell the hon’ble Member Shri Surendra Singh
that Government only makes the enabling provisions.
Whether the project is viable or not, money will be
returned or not and how the loan is to be recovered, is
to be decided by the Banx. Loans are sanctioned after
the detailed study of the project reports regarding its
viability, recovery of the loan etc. 1t is not that everybody
gets the loan. The Government is making an enabling
provision. Till now, there was a restriction on th= banks
and they could not give loans to film producers because
film were not considered as an industry. Now that
restriction has been removed. Earlier even the good fiim
projects were not considered by the banks due to this
restriction. Now, if a bank realises that the project is not
good, then loan will not be sanctioned but if it considers
that the project is viable and money will be recovered, it
is free to grant the loan. The Hon'ble Member should
not worry regarding the procedure of the loan recovery
as it is a part of the working of the bank.

DR. ASHOK PATEL (Fatehpur) : Mr. Speaker, Sir,
the Hon'ble Minister has just now said that film making
has been given the status of industry. Through you, |
would like to know from her as to how much loan the
film maker will get because some films can be completed
in 1 crore and some films cannot be completed even in
10 crores. The second thing is that if due to some reason
the film flops then what would be the procedure for
recovering that amount of loan? Third thing which | would
like to know is that in what manner subsidy will be given
to film Industry? Will the Government make any
arrangemen: for giving subsidy to films, if these flops on
the lines of industrial subsidy. Fourthly, the Hon'ble
Minister has just now said that she is going to constitute
a Development Council to decide the matters relating to
film making, | would like to know the time by which it will
be constituted, how many members will it have and who
will be its member?
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SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir,
first | would like to tell that Development Council and
bank loan are two different things. Bank loan has no
relation to the constitution of Development Council. So
far as part | of the question is concerned, | had given
reply to Shri Surendra Singh that it is the bank which
will see whether the project is viable or not. The
Government will make only enabling provisions. The
Government has decided that now banks can see the
projects and after seeing the projects they will take
decisions. As far as the question of Development Council
is concerned, it will work as an Advisory Committee to
look after all matters relating to film industry. We have
decided to have around 25 members all connected with
the film industry.

SHRI RAMDAS ATHAWALE  Mr. Speaker, Sir,
through you | would like to tell the Hon'ble Minister that
the Government has taken a very good decision by giving
status of industry to film making but | would like to know
whether any provision has been made to sateguard the
rights of labourers and technicians who are helping in
film making?

Secondly, black money is increasing in film industry.
if the Government is giving it the status of industry then
has the Government taken any decision to remove the
problem of black money? Thirdly heroes and heroines
and other actors and actresses sometimes demand 50
lakh or even 1 crore or 2 crore rupees, though they
should get money according to their work. Due to this
reason. black money in film industry is increasing which
is posing great danger to the country. | would like to
know from the Hon'ble Minister whether she is going to
impose some restrictions on this or not?

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir,
three in one supplementary has been put to which |
would like to give reply in 3 different parts. The first
question asked by the hon. Member relates to work torce
and the hon. Member has asked whether there is any
benefit or not if film making has been given the status
of industry. It is a very valid question. | would like to tell
the hon. member that even when the film industry was
not given the status of industry, some Acts, like the Shops
and Establishments Act, were in force for the workers
working in film Industry. We have imposed cess on films
for the welfare of workers for example, Rs. 10,000 is
charged for Hindi films, Rs. 2000/- for Assamese films
and Rs. 5000/- for Oriya films and likewise for other
films. This money is utilised only for the weifare of fiim
workers. Various issues connected with the industry will
also arise, such as which Act should be applicable to
them and which Act should not be made applicable. |
want to say that the Ministry of Welfare looks after the
welfare of workers and if they put any problem before us

JUNE 8, 1998

to Questions 12

for its solution, then even though status has been given
to film industry, we will certainly consider that problem
sympathetically. As regard the second part in which he
has mentioned about black money. | want to say that
this decision which we have taken is in furtherance of
our commitment to good cinema. We have taken this
decision to fulfill our commitment or dedication for giving
a good cinema. If we want good cinema then we should
give good money also. So when they start getting
institutional finance and seek money from- any source,
they will be automatically subjected to certain restrictions.
Thirdly, he has mentioned about actors and actresses. |
would like to tell him that it is a creative art and we
cannot impose restrictions on creativity by fixing the
amount an actor should charge. Actors can demand any
amount for his creativity. If he gives tax on his income,
then question of black-money well not arise. The Ministry
of Finance will certainly be looking into it. But if we
impose fee restrictions on actors or actresses, that will
mean that we are restricting their creativity. The Ministry
of Information will not impose any such restrictions.

Payment of Licence Fee

*166. SHRI RAMANAND SINGH : Will the Minister
of COMMUNICATIONS be pleased to state :

(a) whether the Government propose to give time
relaxation to the cellular companies for the payment of
licence fee;

(b) if so, the details thereof; and

(¢) the time by which a final decision is likely to be
taken in the matter.

THE MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF
COMMUNICATIONS (SHRIMAT! SUSHMA SWARAL) : (a)
to (c) Representations have beerr.received from the
Cellular Operators Association of India regarding the
moratorium on payment of licence tees for two years
and extension of the licence period. Bureau of Industrial
Costs and Prices (BICP) has been requested to carry
out a techno-economic study of Cellular Service Industry.
A final decision in the matter will be taken on receipt of
BICP report and consideration of all aspects of the matter.

Pending BICP’s study, ICICI were also reguested to
undertake a quick study of the operational performance
of the industry. Since intricate issues are involved and
inter-ministerial consultations will be needed, it is difficult
to set a time limit.

SHRI RAMA NAND SINGH (Satna) : Mr. Speaker,
Sir, | would like to know from the hon’ble Minister as to
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by what time the technical study by Bureau of Industrial
Cost and Prices (B.I.C.P.) will be completed and by when
final decision in this regard will be taken?

GHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir,
August, 1998 was fixed as its last date but before coming
here, | tried to find out the latest position. | have come
to know that they have asked for one more month, which
means that its study report will come by September, 1998
and after going through the report, decision will be taken
shortly thereafter.

SHRI RAMA NAND SINGH : Mr. Speaker, Sir, the
hon’ble Minister had said that inter-ministerial consultation
will also be held. | would like to know by when this work
of consultation will start?

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir,
the concem of Ministry of Finance will be upper most in
inter-ministerial consultation. The date has not been fixed
for inter-ministerial consultation but as soon as study
report of BICP is received, after considering that, we will
implement that inter-ministerial advice.

DR. SANJAY SINGH : Mr. Speaker, Sir, through you
| would like to ask the Hon'ble Minister as to by when
connection of cellular phones will be provided at district
level in the country and by when inter-district connection
will be done?

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir,
we cannot fix any date for district or inter-district level
connections because the private industry which has
entered into this field has not yet started work properly
in circle related ceds. According to them, their previous
estimates have all gone haywire; they are asking for
moratorium and extension of licence fee period. That is
why this matter is not making progress. Considering all
this, it is not proper for me to give any date in the
House.

SHRI BHAGWAN SHANKAR RAWAT :
hon’ble Minister tell something?

Will the

SHRIMATI SUSHMA SWARAJ : About what?

SHRI BHAGWAN-SHANKAR RAWAT : | would like
to know about Question No. 164.

SHRIMATI SUSHMA SWARAJ : Question No. 164
has already passed. Now, Question No. 166 is going on.

SHRI BHAGWAN SHANKAR RAWAT : | was sitting
here. Just now | have been informed that the Question
was lost in the pandemonium in the House. | did not
listen ...(Interruptions)
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[English]

MR. SPEAKER : No, no, Question No. 164 was
called. Now, Question No. 166 is going on. You can ask
your supplementary on Question No. 166.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT : Sir, | could
not listen in disturbance. What can | do?

[English]

MR. SPEAKER : No, please. You can ask your
supplementary on question No. 166 and not on 164.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT : Please allow
half-an-hour discussion on my Question.

[English]

MR. SPEAKER : That is not the procedure. Please
ask your supplementary for Question No. 166.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT : Please allow
half-an-hour discussion on this. The report of Jaswant
Singh Commission is very important. A demand is being
made throughout the country for setting up benches of
High Courts. The Govemment is saying that it will work
according to Jaswant Singh Commission but no work is
being done ...(Interruptions)

[English]

MR. SPEAKER : We will examine it. More than ten
Members have put their supplementaries on that Question.

[Translation]

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir,
your argument is valid in normal circumstances. When
Question No. 164 was called at that time there was furore
in the House, that is why | feel what Hon'ble Member is
saying, that he had not listened this, is logical. Hon’ble
Minister is present here. If you allow to raise Question
No. 164, he is ready to reply ...(Interruptions) When you
called Question No. 164 at that time no one listened
...(Interruptions)

[English]

MR. SPEAKER : We will examine it. Now, you put
your supplementary for Question No. 166.
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[Translation]

SHRI BHAGWAN SHANKAR RAWAT : | am asking
this in connection with Question No. 164 ...(Interruptions)

[English]

MR. SPEAKER
No. 166.

: No, please. This is question

[Translation)

SHRIMAT| SUSHMA SWARAJ : He has not raised
this hand to ask supplementary on Question No. 166.

SHR! BHAGWAN SHANKAR RAWAT : | am talking
about Question No. 164.

[English]

MR. SPEAKER : Please, this is guestion no. 166.
Put your supplementary for question no. 166 otherwise |
will go to gquestion no. 167.

[Translation]
SHRI BHAGWAN SHANKAR RAWAT : All right.
[English]

SHRI ANIL BASU : Sir, the answer of the hon.
Minister is very evasive. She has announced that the
Government have decided to accord industry status to
the film industry.

MR. SPEAKER : That relates to question No. 164.

[Translation]

SHRIMATI SUSHMA SWARAJ : That question has
already passed. This is question no. 166...(Interruptions;
what is happening today ...(Interruptions) After question
No. 165, | have given reply to many supplementaries
...(Interruptions)

[English)]
SHRI ANIL BASU : Sir, then | am very much sorry.

SHRI SOMNATH CHATTERJEE
everybody is mesmerised by you.

Sushmaiji,

Women Judges in High Courts

+
"167. SHRI SADASHIVRAO DADOBA MANDLIK :
SHRI A. VENKATESH NAIK :

Will the Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state :
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(a) the total number of women judges in the High
Courts in the country with State-wise break-up;

(b) whether the Govemment propose to appoint more
women judges in the High Courts;

(c) it so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SURFACE TRANSPORT
(SHRI M. THAMBI DURAI) : (a) A Statement is laid on
the table of the House.

(b) to (d) Appointment of Judges of the High Courts
are made in terms of Article 217 of the Constitution which
does not provide for reservation for any caste or class of
persons. The Government have, however, addressed
letters to the Chief Ministers of the States and the Chief
Justices of the High Courts from time to time requesting
them to locate persons from the Bar beionging to
Scheduied Castes, Scheduled Tribes, other Backward
Classes, Minorities and Women who are suitable for
appointment as High Court Judges.

Statement
S.No. Name of No. of
High Court Women Judges

1 2 3
1. Aliahabad -
2. Andhra Pradesh 1
3. Bombay 3
4. Caicutta 1
5. Delhi 1
6. Gauhati 1
7. Gujarat 1
8. Himachal Pradesh 1
9. Jammu & Kashmir —
10. Karmnataka -
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1 2 3
11. Kerala 2
12. Madhya Pradesh 1
13. Madras 2
14. Orissa —
15. Patna 1
16. Punjab & Haryana 1
17. Rajasthan 1
18. Sikkim —

17
[Transiation]

SHRI SADASHIVRAO DADOBA MANDLIK : Mr.
Speaker, Sir, from the statement given by Govemment
we find that the number of women judges is very low.
There are only 17 women Judges in the country. What
was the response of letters written to State Governments,
Chief Ministers and Chief Justices? My specific question
is whether Government have any proposal to reserve
sea's for women judges in High Courts, besides
Parilament and Legislative Assemblies?

[English]

DR. M. THAMBI DURAI : | have already mentioned
in veply to part (b) and (c) of the question that there is
no provision as such for giving reservation to women.
We are only reguesting the Chief Ministers and Chief
Justices to consider women if at all they are suitable for
the posts of Judges. But, there is no provision for giving
reservation.

[Translation]

SHRI SADASHIVRAO DADOBA MANDLIK : Mr.
Speaker, Sir, | would like to ask whether Government
are making any special efforts regarding 33% reservation
of seats for women judges?

[English]

MR. SPEAKER : On ‘this Question, | will allow only
lady Members to ask the supplementaries.
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DR. M. THAMBI DURAI : | have already said that
there is no provision for giving reservation to women.
The Govemment has taken many steps in this regard.
We have written letters to the Chief Ministers and Chief
Justices to recommend the names of the suitable persons
for the post. Earier also, when Shri Shiv Shankar was
the Minister of Law, he had written the similar letter to
various Chief Ministers and Chief Justices. My predecessor
also had written the similar letter. We are making efforts
to see that more women are given chance, but there is
no reservation policy as such.

SHRIMATI GEETA MUKHERJEE . Sir, it is not a
question of reservation policy. The fact remain that in
many High Courts — | know at least about the Calcutta
High Court there are a number of leading women lawyers
many of whom can surely become good judges, but it is
a matter of regret that in Calcutta High Court last year
we had three woman judges and this year the number
has came down to one. The names of how many women
have been included in the next round of the
recommendations, which have gone from Rashtrapatiji in
consultation with the Supreme Court? If no name has
been included, what efforts have been made by the
Govemment to improve the situation immediately?

DR. M. THAMB! DURAI : Sir, the recent letter which
we have received from the Calcutta High Court is under
consideration. The initiative has actually been taken by
the Chief Justice of the Calcutta High Court.

So far as appointing woman judges is concemed,
we have already written letters to consider it favourably
but so far we have not received any information.
Whenever any recommendation comes in future, we will
definitely consider it.

SHRIMATI JAYANTI PATNAIK : Mr. Speaker, Sir,
we had one woman judge in my State also in the past
but there is none now. | would like to know from the
hon. Minister, the percentage-wise figures of women
lawyers, women judges and women members of bars,
vis-a-vis the women and male judges, for the whole
country as well as my State.

DR. M. THAMBI DURAI : Sir, | will have the
percentages calculated and send them in a couple of

days.

SHRIMATI JAYANT!I PATNAIK : The number is
negligible, that is why | want to know about it.

MR. SPEAKER : Because there is no other lady
Member on this question, | would allow the male Metnbers
now. Shri Somnath Chatterjee.
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SHRI SOMNATH CHATTZRJEE (Bolpur) : One
possiblz woman candidate for judgeship has now become
‘Minister for Misinformation’.

Sir, the hon. Minister's mind seems to be elsewhere
today. All his party colleagues have left him.

DR. M. THAMBI DURAI : | am here and | am fully
aware of the issue. My colleague is sitting right here.

[Translation]

SHRI CHAMAN LAL GUPTA : Mr. Speaker, Sir, you
had said that for this question, chance will be given to
women member's ...(Interruptions)

[English]

MR. SPEAKER : Please take your seats. | have
allowed Somnath Babu.

SHRI SOMNATH CHATTERJEE . Sir, there are many
‘super-Speakers’ in the House...(Interruptions)

MR. SPEAKER : Hon. Members, this is not good.

SHRI SOMNATH CHATTERJEE : What happened to
Jhinjhouli?

[Translation]
whether training has been given? ...(Interruptions)

DR. MURLI MANOHAR JOSHI : Nothing can be done
it members start speaking continuously ...({Interruptions)

[English]

SHRI SOMNATH CHATTERJEE : Sir, this is too
much. There is a limit to interruptions ...(Interruptions)

MR. SPEAKER :
seats.

Hon. Members, please take your

SHRI SOMNATH CHATTERJEE : Sir, the
Government of India has its offices in almost all the High
Courts now. All the recommendations come from the Chief
Justice of India now. That is the law now. The Supreme
Court has the final authority. So far as selection of
candidates in the judiciary is concemed, the Chief Justice
of the Supreme Court does it and the Govemment of
India cannot go back on it. So, why does the Govemment
also not initiate moves in the matter, since it has officers,
competent lawyers, in all the High Counts in India including
the Supreme Court? The Govemment of India can also
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find @t out, instead of saying that the State Governments
are not taking steps in this regard. | would like to know
from the Government whether such a process is in
existence or not.

DR. M. THAMBI DURAI} : Sir, Shri Somnath
Chatterjee has raised a very valid point. He knows very
well that since the judgement of the nine-judge Bench,
the Central Govemment has not been taking any initiative
to find out suitable persons for appointment to these posts.
Only the Chief Justice of the High Court initiates action.
Afterwards the Chiet Justice of the Supreme Court
processes it and sends it to us, then we recommend to
the concemed authorities. If this point has to be taken
into consideration, certain procedures have to be changed.

SHR! S. MALLIKARJUNIAH : Mr. Speaker, Sir, |
would like to know whether it has come to the notice of
the Government that there are States which are
demanding for creation of more Benches. if more Benches
are created, will it not be open for the Government to
appoint more women judges, especially so when the
Govemment is committed for 33 per cent reservation for
women?

DR. M. THAMBI DURAI : Sir, as far as Benches are
concerned, it is a separate question.

MR. SPEAKER : He is asking about 33 per cent
reservation.

SHRI M. THAMBI DURAI : He asked about Benches
also. For 33 per cent reservation, we have to change
the Act. After changing the Act only we can do it. Article
217 of the Constitution has to be amended for that. Only
then it is possible and till that time we cannot do anything
in this regard.

SHRI S. MALLIKARJUNIAH : Benches is not a new
subject. It has already appeared in the Question List.
Unfortunately, Shri Bhagwan Shankar Rawat was not in
time to ask that question. The Minister must have
thoroughly studied the subject. So, there should not be
any problem in answering that question.

[Translation]

SHRI MOHAN SINGH : Mr. Speaker, Sir, the most
unfortunate thing is that the law of the land itself which
has to be implemented by the Judiciary is not applicable
on Judiciary. The reservation laws made under
Constitution of India, whether it is law for reservation of
Dalits or for backward castes or for women or for those
who are going to make laws, these are applicable to all
but not to higher judiciary service. Therefore, | would fike
to know from the hon’bie Minister as to whether
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Government is going to make some rules so that the
most important law for social reform of the country can
also be applicable to higher Judiciary service of India
also in which women, Dalits and people of backward
castes could also be recruited.

[English]

DR. M. THAMBI DURAI : We would refer the point
raised by the hon. Member to the Law Commission.
Let them go through it and suggest ways and means
as to how we can make such changes. We will
consider that.

[Translation]
SHRI MOHAN SINGH : It is very strange.
[English]

DR. M. THAMBI DURA! : There is no provision under
article 217 of the Constitution. What can we do in this
regard?

[Translation]

SHRI MOHAN SINGH : Sir, it is very strange that
such an important law is not applicable on Judiciary of
India itself.

{English]

SHR! E. AHAMED The hon. Minister has
mentioned in his reply that the Government will be
sending letters from time to time to the Chief Justice
of India and the Chief Justices of the States to locate
persons from Scheduled Castes, women, minorities, etc.
I would like to know the result of such an exercise.
What is the response of the Chief Justices of the High
Court as well as the Chief Justice of India with regard
to the appointment of womén, Scheduled Castes and
minorities in this category? The matter of appointment
of minorities in the High Court or the Supreme Court
has been lagging far behind and it has not been taken
into consideration. | would like to know the response
of the hon. Minister?

SHRI M. THAMBI DURAI : The Ministry had written
letters to the various authorities in this regard. Some
improvement has taken place in this direction. Seventeen
woman judges have been appointed because of the efforis
of the Ministry.
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As far as the suggestion of the hon. Member
regarding the minorities etc. is concerned, | would like to
say that there is no provision for reservation of any caste
or class of persons under article 217 of the Constitution
...(Interruptions)

SHRI MOHAN SINGH : Why is it so? ...(Interruptions)

MR. SPEAKER : Shri Athawale, you are not
supposed to stand up like this?

[Translation]
Yoga Education in Government Schools

*169. DR. RAM VILAS VEDANT! : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Govermment propose to introduce
Yoga education in all the Govermment schools of the
country;

(b) if so, the details thereof; and

{c) the names of the States which have already
decided to introduce Yoga education in their schools
alongwith details in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF SCIENCE AND
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a)
and (b).Yoga has been already introduced as a part
of Physical Education in the schools which are being
directly run by the Central Government, viz., the
Navodaya Vidyalayas and Kendriya Vidyalayas. The
Government: proposes to request all the State
Governments to take identical steps in the schools
being run by them. Necessary guidelines and syllabi
to introduce Yoga in the school curriculum have already
been developed by NCERT for suitable adoption. As a
new initiative, an amount of Rs. 30.00 lakhs has been
kept earmarked in the current year's budget for
promotion of Yoga.

(c) The information is being collected from the States
and will be laid on the table of the Sabha.

DR. RAM VILAS VEDANT! : Hon'ble Mr. Speaker,
Sir, the question | had put pertained not only to the
Central Government schools but also to all those
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Government schools of the country where lakhs of children
are studying. By yoga, | did not simply mean yoga but
‘Ashtang Yoga' which includes ‘Yama’, ‘Niyama', ‘Aasan’,
‘Pranayam’. ‘Pratyahar’, ‘Dhama’, ‘Dhyana’, and ‘Samachi’.
Will the hon'ble Minister of Human Resource Development
be pleased to state that since today education of yoga
is Qeing imparted in fakhs of schools throughout the
country, does the Government propose to include
education of yoga in the curriculum also? If so, whether

arrangements are being made to ensure the inclusion of-

yoga in the curricula in not only the Kendriya Vidyalayas
but in all the Government schools throughout the country?

DR. MURLI MANOHAR JOSHI : | have already
replied to the question put by the hon'ble Member. Stilt
1 will repeat it. | have stated that the Central Government
has requested all the State Governments to take Identical
steps in the schools being run by them. The primary and
secondary education is imparted by most of the State
Governments through their own Government schools. The
Central Government runs schools either under Kendriya
Vidyalaya Sangathan or the Navodaya Vidyalayas. The
Central Government is directly responsible for setting the
syllabi and running these schools only. The rest of the
work has to be done by the State Governments and we
have already requested them in this regard. So far as
the Kendriya Vidyalayas are concemed, yoga is being
taught as a subject since 1981. Every week, five period
are devoted to physical education and yoga, out of which
two periods are taken exclusively for imparting education
in yoga. In Navodaya Vidyalayas, yoga is a part of
physical education Imparted dally. So far, as per our
syllabus, yoga education is imparted as a part of physical
education and the Government does not propose to
iniroduce all the forms of ‘Ashtang’ yoga for the time
being. N.C.E.R.T. has developed a syllabus which has
been introduced by the Govemment everywhere and
people have been told to initiate work as per the syllabus.
Yoga training is imparted in all the Government schools
of Delhi. There is a manpower of 711 yoga teachers, 28
yoga trainers and one yoga project officer. The
Government of Delhi has started it after an in-depth study.
Simllarly, teaching of yoga is compulsary in Tripura. it is
included in the syllabus from class VI to class X and
examinations are also held in this subject. Thus yoga is
being taught in our schools. Some State Govemments
have made it a compulsory subject. The Central
Government has sought information from the rest of the
State Governments also regarding the position, of teaching
of yoga in their States. As soon as the information is
received, it will be communicated to the hon’ble member.

DR. RAM VILAS VEDANTI : Mr. Speaker, Sir, through
you, | would ke to ask the hon'ble Minister that since
syllabi are proposed to be igsued for imparting education
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of yoga in the State Government schools, whether the
Central Government will also provide funds to the States
for the above mentioned purpose or not? What are the
views of the Central Government in this regard?

DR. MURLI MANOHAR JOSHI : | have stated that
a provision ol thirty lakh rupees has been made in the
current year budget as a new initiative for promoting the
teaching of yoga. The system being run by the State
Governments eariier, has not been operational for past
some time. A provision of 30 lakh rupees has been made
this time for promoting it again and further amount will
be provided keeping in view the initiative taken by the
State Governments themselves and their role in running
this programme. How can we release funds for them all
of a sudden without having any knowledge of their
programmes? The State Governments are being enquired
about the work being done by them in this field. As soon
as they communicate it to us and submit their projects,
we will take them into consideration.

SHRI CHETAN CHAUHAN : Mr. Speaker, Sir, a
demand has been made for quite some time now for the
inclusion of the subject of physical education and sports
in the concurrent list so that sports, physical education
and yoga are taught as a compuisory subject in schools.
Such a demand has been made for a long time.

| would like to draw the attention of hon'ble Minister
towards the provision of thirty lakh rupees made for the
teaching of yoga. Yoga is being treated as physical
education. | would like to say to the hon’ble Minister that
provision of 30 lakh rupees is meagre for such a vast
country as India ...(Interruptions) would you Increase it
because incidence of diseases are increasing. If children
are imparted training of Yoga right from the schools time,
they can adopt it as an exercise and can make use of
it throughout their lives. If the Government makes it
compuisory, the children can be benefited.

DR. MURLI MANOHAR JOSHI : Hon'ble member has
raised a very important question. However, as | have
already submitted in the House that it is upto the State
Governments as to what kind of education is imparted in
their States and what arrangements are made in this
regard? The projects and programmes submitted by them
will be considered sympathetically. However, as per the
present position, Central Govemment can pay attention
only towards inclusion of training of yoga in the various
teachers’ training programmes of the State Governments.
It is upto them to see as to how they propose to impart
training of yoga and what sort of education they propose
to impart in their schools We have given suggestions to
them and are seeking information regarding what they
want to do and at what level they are imparting training.
As for your question regarding inclusion of sports in the
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concurrent list, it is a very important issue and is being
considered seriously The State Goveinments are also
being consulted in this regard and very soon, a policy
will k 2 introduced in this regard. We are considering this
demand with a sympathetic point of view.

[English]

SHRI T. GOVINDAN : Sir, | would like to know from
the hon. Minister whether the Government has decided
to close down some Kendriya Vidyalayas based on some
project. In my constituency, Kasargod, Kendriya Vidyalaya
No. 1 has been decided to be closed and admission for
class | has been denied.

DR. MURLI MANOHAR JOSHI : The supplementary
which the hon. Member has asked does not arise from
this main Question.

[Translation]

DR. BIZAY SONKAR SHASTRI : Mr. Speaker, Sir,
through you, | would like to submit that discussion is
going on regarding yoga. Yoga is one of the branches of
basic knowledge. Some other branches of knowledge viz.
‘Swadarshana’, ‘Aagam-Nigam’, ‘Ayurveda’, ‘Sanskrit’,
‘Siddhasangeet’, ‘Siddha Chikitsa Padhatti’, ‘Vastu-Shilpa’,
‘Agriculture’ etc. are also part and parcel of the basic
Indian knowledge.

[English]

MR. SPEAKER :
Time is short.

Please put your supplementary.

[Translation]

DR. BIZAY SONKAR SHASTRI! : Mr. Speaker, Sir,
the world is charmed by a glimpse of half-profile of yoga.
| have just discussed the other branches of basic
knowledge. If this knowledge were revealed in all its
entirety before the world, the prestige of our nation will
be enhanced. | would like to know from the hon'ble
Minister as to whether any efforts are being made in the
field of other branches of knowledge besides yoga or
not?

DR. MURLI MANOHAR JOSHI : Hon'ble member has
raised the issue of gncient Indian knowledge. The entire
country and the world is aware of the importance of
ancient Indian knowledge and several institutions of our
country are engaged in this work. Whenever any: such
project is submitted to the Govemnment, it does take it
into consideration. The Department of Culture has been
considering these subjects but all these subjects are not
included in the syllabi of any university or N.C.E.R.T. we
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have been duly inspecting the projects and assisting such
institutions who have taken up these programmes
...(Interruptions)

12.00 hrs.

SHRI H.P. SINGH : Mr. Speaker, Sir, our Government
is speaking of promoting education but in Bihar, the
educational activities are being carried on without funds
...(interruptions)

[English]
MR. SPEAKER : Please take your seat.
e (/nterrubtions)

MR. SPEAKER : Shri Ramdas Athawale, please take
your seat.

...(Interruptions)
MR. SPEAKER : Please take your seat.
...{'nterruptions)
MR. SPEAKER : What is your supplementary?

...{Interruptions)

MR. SPEAKER : Nothing will go on record, Shri
Athawale, please take your seat.

...(Interruptions)"”

MR. SPEAKER : Piease take your seat. This is too
much.

[Translation]

SHRI H.P. SINGH : Mr. Speaker, Sir, 128 schools
are running without funds in Bihar ...(interruptions)

[English]

MR. SPEAKER : That is why the Members also need
some yoga.

...(Interruptions)
MR. SPEAKER : What is your supplementary?
[Translation]

SHRI H.P. SINGH : Mr. Speaker, Sir, education is
being imparted without funds in Bihar for several years.

“Not Recorded.



27 Written Answers

How can the teachers teach the students in these 128
schools which are being run without funds? The Central
and State Government schools ...(Interruptions)

[English}]

MR. SPEAKER : The Minister can send him written
reply. The Question Hour is over.

DR. MURLI MANOHAR JOSHI : Sir, it does not arise
from this question at all.

WR'TTEN ANSWERS TO QUESTIONS
[English]
Review of Power Allocation Formula

*162. SHRI GIRDHARI LAL BHARGAVA : Wil the
Minister of POWER be pleased to state :

(a) whether the Government have since reviewed the
formula of allocation of power from the central sector
power stations to ensure additional power to the States
facing acute shortage of power;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF POWER (SHRI P.R.
KUMARAMANGALAM) : (a) to (c): The present formula
for allocation of central sector power is given below:

1.0 Thermal and Nuclear Power Stations :

The following formula for sharing power from Central
Sector thermal stations was evolved in 1978 and the
same is being generally followed :

(a) 10% of the power to be aliocated to the
State in which the Central thermal power
plant is located (Home State).

" (b) 75% of the power to be distributed among
the States in the Region (including Home
State) in accordance with the pattern of
Central Plan assistance to the States in the
Region and the energy consumption in the
States of the Region for the previous five
years. These two factors are given equal
weightage. The requirements of the Union
Territories in the Region was to be met
through appropriate allocations.

() 15% of the power to be kept unallocated at
the disposal of the Central Govemment for
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meeting the urgent requirements of the
individual States in the region from time to
time.

The above formula is also generally
applicable for Nuclear power stations.

2.0 Hydro Power Stations :

The formula for sharing from Central Sector
Hydro Electric Power Stations was evolved
in 1981 and modified in 1990. The formula
revised in 1990 is now being generaily used
for sharing of power from Hydro Power
Stations.

(a) 15% of the generation capacity to be kept
as “unallocated” at the disposal of the
Central Govemment to be distributed within
the region or outside, depending upon overall
requirement.

(b) 12% of power from the energy generated
by the power station to be supplied free of
cost to those States of the Region (including
the State where the hydro electric project is
located), where distress like submergence,
dislocation of population, etc. is caused due
to setting up of the project at the specific
site, the allocation being made in proportion
to the extent of such distress. The energy
generated figures for the purpose to be
calculated at the bus/bar. level. ie. after
discounting auxiliary consumption but without
taking into account the transmission line
losses. For the purpose of allocation of 12%
free power, the extent of distress caused
would be assessed by the Central Electricity
Authority in consultation with the concermed
States.

{c) The remaining power (73%) to be distributed
between States of the Region on the basis
of the pattem of Central Plan assistance
given to various States in the region during
the previous 5 years and on the basis of
consumption of electricity in the States of
the region in the previous 5 years, the two
factors to be given equal weightage.

The above formula of allocation of power from Central
Sector power stations is working satisfactorily and there
is no proposal to revise the same at present.

An unallocated share of 15% from each of the
Generating Stations is at the disposal of Government of
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India, which is allocated to the States based on their
requirements from time to time. This is reviewed
periodically and additional power is allocated to those
States facing acute shortages. In addition, CPSUs outside

the region also supply power to the deficit States
whenever available. The details of the reviews done in
this allocation since January, 1998 is given in the enclosed
Statement.

Statement
NOTHERN REGION : 816 MW
Name of the Allocation w.e.f. Allocation w.e.f. Allocation w.e.f. Allocation w.ef.
station 1.1.98 1.4.98 1.5.98 1.6.98
Chandigarh —_ - _ - 3 245 3 245
Delhi 10 81.6 25 204.0 25 204.0 25 204
Haryana 18 146.9 20 163.2 27 220.3 20 163.2
H.P. 7 571 —_ — — — — —
J&K 20 163.2 10 81.6 _ _ _ —_
Punjab — — — — — — 20 163.2
Rajasthan 25 204.0 25 204.0 25 204.0 15 1224
U.P. 20 163.2 20 163.2 20 163.2 17 138.7
Total 100 816.0 100 816.0 100 816.0 100 816.0

SOUTHERN REGION : 544 MW Peak Hours - 456 MW off-peak hours - 406 MW

Name of the station Allocation w.ef. 7.1.98 Allocation w.ef. 1.4.98
% Peak Off-peak (%) Peak Off-peak
Andhra Pradesh 30 136.0 121.0 22.5 102.0 91.85
Karnataka 20 91.2 81.2 25 114.0 101.45
. Kerala 40 183.4 163.4 22.5 102.6 915
Tamil Nadu 10 45.6 40.6 30 136.8 121.8
Total 100 456 406 100 456 406
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WESTERN REGION
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: 765 MW Peak Hrs. - 670 MW off-peak - 633.4 MW

to Questions 32

Name of the station

Allocation w.e.f. 12.5.98

% Peak MW Off-peak (MW)
Guijarat 29.5 197.6 186.85
M.P. 44.5 298.1 281.88
Maharashtra 8.5 57.0 53.84
Daman & Diu 9 33.5 31.67
Dadra & N.H. 12.5 83.8 79.18
Total 100 670.0 633.40
EASTERN REGION : 788 MW
Name of the station Specific Allocation

Peak MW Oft-peak MW

AP. 150 150
Kerala 100 100
Western Region 150 150
Northern Region 100 100
Assam 100 100
Manipur 30 130
Total
Bihar (Balance) 158 58
NORTH-EASTERN REGION : 94.5 MW
Name of the station Allocation w.e.f. 1.2.98

% i MW
Arunachal Pradesh 10.0 6.5
Assam 10.0 6.5 i
Manipur 33.0 19.3*
Mizoram 20.0 13.0
Nagaland 15.0 97
Tripura 10.0 6.5

‘Entire unallocated power (30 M\sl) of gathalgun' allocated to Manipur for 6 months w.e.f. 1.2.98.
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Environment Clearance to Power Projects

*163. SHR! R. SAMBASIVA RAO :
SHRI A. SIDDARAJU :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether there are several power projects awaiting
the environmental clearance;

(b) if so, the details thereof, State-wise and the period
for which these are pending for clearance; and

(c) the reasons for the delay in according permission
and the likely time by which these are to be cleared?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI SURESH PRABHU) : (a) Ten Thermal and four
Hydel Power Projects are awaiting environmental
clearance.

(b) List of pending Thermal and Hydel Power Projects
is as follows ‘—

Sl. Name of the Project Pending
No. Since
1 2 3

I. Thermal Power Projects :

Andhra Pradesh

1 330 MW Naphtha Based Combined November
Cycle Project at Peddapuram, 1967
AP. by M= Gautami Power Ltd.

2. 220 MW CCPP at Samalkot December,
East Godavar, AP. by 1997
M/s Snehiata Power Lid.

Bihar

3 Maithon Right Bank TPS June,
(4x250 MW) of Damodar 1997
Valiey Corpn. at River
Barker in Nirsa-cum-
Chirkanunda CD Bank
of Dhanbad.

Dethi

4 300 MW Coal based TPP April,
at Narela. Delhi by 1997

Ms Appollo Energy Co. Ltd.
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1 2 3

Kamataka

5 4250 MW Mysore TPS August,
at Chamalpura, Mysore 1997
Distt. by M's Mysore
Power Gen. L

6 110 MW CCPP at Viarphal December,
near Bangalore by M's. Pulakeshi 1947
Power Company

7. 170 MW CCPP at Tanir Bavi Api,
Distt. Dakshina Kanada near 1997
Mangalore by Mis. Tanir Bavi
Power Company

Rajasthan

8. 650 MW Anta Gas based December,
CCPP Stage-ll of Anta 1997
by NTPC

Utter Pradesh

9. 2x400 MW Jawaharpur September,
Thermal Power Staton 1995
in Etah Distt, U.P. by
M's Pacific Electric
Power Devp. Comp

10. 650 MW CCPP Stage-li at January.
Auriya Distt, UP. by 1998
NTPC.

N Hydel Projects

Himachal Pradesh

1. Dhamwari Sunda Hydrmo January,
Electric Project 1998
{2635 MW)

2 j Ghat May.
Storage Schene (600 MW) 1398

Krishna

Vailey Devp. Comp., Pune

Sikddem

3 Teesta HE. Project . March.
Stage V, National Hydro 1938
Elocinc Power Corp.
(510 MW)

Tomlinadu

4. Moyar Utimete Stage Noven ber,
Hydro Blectric Project 1996
TNEB (50 MW)
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(c) A final decision is usually taken within ninety
days of receipt of complete information from project
authorities. However, the projects detailed above are
pending for clearance due to reasons which inter alia
inciude :

— Project are recently received.

— Supplementary information has been recently
received.

— Additional data on risk analysis, air pollution
are yet to be submitted by the promoters.

— Change in scope of the project.

— Comments from Chief Wildlife Warden are
awaited.

Establishment of Benches of High Courts

*164. SHRI BHAGWAN SHANKAR RAWAT : Will the
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be
pleased to state :

(a) the present policy of the Government in the matter
of establishment of new benches of the High Courts;

(b) the manner in which Govemment propose to make
justice available at the door-steps of the litigants without
establishing more High Court benches;

(c) whether any proposal to amend S. 51(2) the
States Reorganisation Act, 1956 is pending consideration
of the Government; and

(d) it so, the details thereof?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SURFACE TRANSPORT
(DR. M. THAMBI DURAI) : (a) and (b):Tne present policy
of the Government of India is to consider the question of
establishment of a High Court Bench in the light of broad
principles and criteria recommended by the Jaswant Singh
Commussion, after a proposal has been recaived from
the concerned State Government, in consultation with the
Chief Justice of the High Coun.

(¢) No. Sir.
(d) Does not arise.

[Transiation]

Development of Forests

*168. SHRI RAGHUVANSH PRASAD SINGH: Wil
the Minister of ENVIRONMENT AND FORESTS be
pleased to state :
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(a) the progress made so far in the development of
forests in the country;

(b) the amount incurred so far thereon; and

(c) the States where the percentages of forest area
is still very small and forests are depleting?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI SURESH PRABHU) : (a) A statement is enclosed.

(b) A sum of about Rs. 7,000 crores has been spent
on conservation and development of forests till the end
of the Eighth Five Year Plan.

(c) As per the State of Forest Report, 1997, Delhi,
Gujarat, Haryana, Jammu & Kashmir, Punjab and
Rajasthan have forest cover less than 10% of their
respective geographical area. Decline in forest cover
during the period 1993 to 1995 has been noticed in
Andhra Pradesh, Arunachal Pradesh, Assam, Bihar,
Madhya Pradesh, Manipur, Meghalaya, Nagaland and
Orissa.

Statement
Development of Forests

1. The subject “Forests’ was moved from the state
list to concurrent list by the Constitution (42nd amendment)
Act, 1976.

2. Forest (Conservation) Act was enacted in 1980 to
regulate indiscriminate diversion of forest lands for non-
forestry purposes. As a result, average annual rate of
diversion has come down from around 1.43 million ha. to
less than 26,000 ha.

3. National Forest Policy, 1952 was revised in the
year 1988. It envisages maintenance of environmental
stability and restoration of ecological balance; preservation
of natural forests including biological diversity and genetic
resources; association of local people in protection and
development of forests; and to have a minimum of one-
third of the total land area of the country under forests/
tree cover through massive afforestation programme.

4. Ministry has issued guidelines on 1.6.1990 for
promoting involvement of village communities in the
protection and regeneration of degraded forests. Until now,
20 states have ssued Joint Forest Management
resclutions and it is estimated that around 20,000 Forest
Protection Communities are involved in the protection and

regeneration of about 2 million ha. of degraded forest
land.

§. About 28 million ha. has been brought under
afforestation so far under various schemes. As per latest
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assessment, forest cover in the country is 19.27% of the
geographical area.

6. Wildlife (Protection) Act was enacted in 1972
(amended 1991), to protect wild flora and fauna.

7. A network of 447 wildlife sanctuaries and
84 National Parks covering about 1,50,000 sq. km. has
been developed for conservation of wild flora and fauna.

Pollution Caused by Leaded Petrol

*170. SHRI RAMDAS ATHAWALE :
SHRI PRABHASH CHANDRA TIWAR! :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether the leaded petrol is one of the main
causes of vehicular pollution in the country;

(b) if so, whether the Government have conducted
or propose to conduct any test regarding the pollution
caused by the leaded petrol in the country;

(c) if so, the details thereof and if not, the reasons
therefor; and

(d) the steps proposed to be taken by the Union
Government to check the poliution caused by the leaded
petrol?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI) : (a) Yes sir.

(b) and (c): The Central Poilution Control Board is
carrying out a study on measurements of lead in ambient
air. The study is being carmied out with the assistance of
the National Environmental Engineering Research Institute,
Nagpur. Four metro cities, Delhi, Mumbai, Chennai and
Calcutta, have been covered. The selection was based
on the fact that the number of vehicles in these cities is
higher than other cities. Lead levels in ambient air of
Delhi have shown that levels of lead are showing a
reducing trend.

(d) The Government in order to check poliution
caused by leaded petrol introduced low leaded petrol (0.15
gm/1l), as against the prevailing specification of 0.56 gm/l,
in the four metro cities of Delhi, Mumbai, Chennai and
Calcutta in June 1994, and in the entire country in
December 1996. Unleaded petrol (0.013 gm/l) has been
introduced in the four metro cities from April 1995,
Unleaded petrol is also available in the Taj Trapezium
and at some selected retail outiets on the radial routes
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emerging out from the metros to important cities/tourist
destinations. Unleaded petrol was proposed to be
introduced at all the State/UT capitals and towns with
population of 10 lakh and above from December, 1998
but has been advanced to August 1998. Further it is
proposed to introduce unleaded petrol throughout the
country from April, 2000.

[English]
Financial Crisis in Major Ports

*171. SHRI TATHAGATA SATPATHY : Will the
Minister of SURFACE TRANSPORT be pleased to state:

(a) whether some major ports have been facing
financial crisis; -

(b) if so, the steps taken by the Government to
improve their financial position, port-wise; and

(c) the details of the Central assistance sought by
Paradeep Port to take up its development projects during
the last three years?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SURFACE TRANSPORT
(DR. M. THAMBI DURAY) : (a) No, Sir.

(b) Does not arise.

(c) Paradip Port has been financing all its
development projects from their own internal resources
except for one Externally Aided ADB Project for creating
mechanised coal handling facilities. During the tlast
3 years, following amounts of loan has been disbursed
to Paradip Port for this Project—

(Rs. in crores)

Year Amount released
1995-96 7.22
1996-97 16.39
1997-98 44.68

Pollution Control Measures

*172. SHRI AMAR ROYPRADHAN :
SHRI BIR SINGH MAHATO :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :
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(a) whether the Government have mooted a proposal
to motivate the Industries to open a Pollution Control
Wing attached to their major factories in order to minimise
the environmental pollution in the major cities;

(b) if so. the details thereof;
(c) the reaction of the {ndustry thereto;

(d) whether there is a proposal to open an
Environmental Wing to monitor various Pollution Control
measures at the Central level, and

(e) if so. the details thereof and it not, reasons
therefor?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI SURESH PRABHU) : (a) and (b) While according
environmental clearance to the development projects, the
Ministry of Environment & Forests stipulates a number of
conditions for safeguarding environment including creation
of Environmental cell and providing of monitoring stations.
As promotional measures, the Government has also been
encouraging the industries to adopt clean technologies,
undertake waste minimisation measures and incorporate
environmental management system (EMS).

{c) About 15 waste minimisation circles in clusters of
small scale industries have so far been established to
conserve resources and reduce pollution with the active
participation of industries. Besides, more than 25 major
companies have so far obtained EMS certification and
many other are in the process of adopting EMS.

(d) and (e) Under the Water (Prevention & Control
of Poliution) Act, 1974 and the Air (Prevention & Control
of Poliution) Act, 1981, the responsibility of monitoring is
primarily entrusted to the State Poliution Control Boards.
In addition, the existing Poliution Control Division in the
Ministry is already monitoring environmental pollution
through the Central Pollution Control Board (CPCB) using
a network of ambient air (290) and water quality (480)
monitoring stations established throughout the country.
CPCB also conducts surveys in the major Indian cities to
assess the levels of noise and vehicular pollution.

v
Conversion of DOT into India Telecom

*173. SHRI CHANDRASHEKHAR SAHU : Will the
Minister of COMMUNICATIONS be pleased to state :

(a) whether the Government propose to convert
Department of Telecom into a company named india
Telecom;

(b) if so, the reasons therefor;,
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(c) whether various Unions of Telecom Employees
have been opposing the said proposak,

(d) if so, the details thereof alongwith the reasons
therefor; and

(e) the decision taken/proposed to be taken by the
Govemnment in this regard?

THE MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a)
to (e):the question of restructuring of the Department of
Telecommunications (DOT) in regard, mainly, to distancing
the policy-making and licensing functions from operationai
functions is being examined, keeping in view, inter-alia,
the need to enhance functional efficiency so as to
effectively meet the emerging competition. With the setting
up also of the Telecom Regulatory Authority of India
(TRAI) last year, the distancing of the policy-making and
licensing functions from those of operations is being
regarded as a logical step.

2. It may be recalled that a Committee headed by
Dr. Athreya, a noted management expert, was set up
some years back to recommend the most appropriate
organisational structure for mandgement of telecom
services in the country, taking into account the future
operational and development requirements. The Committee
(which submitted its report in March, 1991) recognised
the need for the ‘Policy and Regulation’ tier to be
separated from the Operations’ tier in any modified
structure but was divided on the form of future
organisation for the Department.

3. Subsequently, In 1995, a Committee headed by
Shri D.K. Gupta who retired as Member (Services) in the
Telecom Commission was constituted to make
recommendations in respect of restructuring of DOT
Headquarters. In formuiating their findings, the Committee
met with senior departmental officers and representatives
of Employees Association, amongst others, and
reoq_mmended that DOT may be split into two clearly
deflhed bodies, namely, a body to deal with policy and
planp’;,'g" and another to handle the operation and
maintenance of telecom services which could be called
“india Telecom.”,

4. The D.K. Gupta Committee aiso recommended
that “india Telecom™ should function as a corporate body
with Circles/Districts as independent cost and profit
centres. its Report was examined further when the
consensus emerged that DOT's operating functinrns should
be separated from licensing and policy functions so as to
provide dedicated management inputs to operations and
extend a level-playing field to all telecom operators.
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5. In recent months, discussions on the subject have
been convened with vatious Union and Staff Associations.
While several views and opinions on the proposed
restructuring and in regard to the complex issues involved
have been expressed, a broad unanimity is seen in
respect of the need to rationally reorganise and strengthen
the DOT, including the option of following the
corporatisation route. These {and related matters) call for
detailed study and evaluation which has been duly
initiated.

Fast Track Power Projects

*174. SHRI DADA BABURAO PARANJPE: Wil the
Minister of POWER be pleased to state :

(a) whether the Government have decided to provide
counter guarantee in respect of all the fast track power
projects and expedite the approval of such projects;

(b) it so, the details thereof; and
(c) the progress made so far in this regard?

THE MINISTER OF POWER (SHRI P.R.
KUMARAMANGALAM): (a) to (c); The Govemment of India
had in 1994 identified 8 projects for extending its counter-
guarantee. Out of these, counter-guarantee has already
been issued to the Jegurupadu Combined Cycle Gas
Turbine (CCGT) (216 MW) of M/s. GVK Industries in
Andhra Pradesh and Dabhol CCGT (Phase-l; (740 MW)
of M/s. Enion Power Company in Maharashtra. M/s.
Specturm Power Generation Ltd. withdrew their request
for counter-guarantee for the Godavari CCGT (208 MW)
in Andhra Pradesh. In the case of the Ib Valley Thermal
Power Project (Unit 3 & 4) of M/s. AES Ib Valley Power
-Corporation in Orissa, Government of India’s counter-
guarantee had been accorded to the project.
Subsequently, the State Government re-negotiated the
project parameters with M/s. AES Ib Valley Power
Corporation and they were allocated Units 5 and 6 (now
renamed as Unit A & B) of the Ib Valley Thermal Power
Project. Fresh techno-economic clearance of Central
Electricity Authority (CEA) is necessary for this project on
account of the revised project parameters.

The Government have now approved extension of
counter-guarantee in the case of the Visakhapatnam
Thermal Power Project (1040 MW) of M/s. Hinduja
National Power Company Limited (HNPC') in Andhra
Pradesh, Bhadravati Thermal Power Project (1082 MW)
of M/s. Central india Power Company (CIPCO) in
Maharashtra and 250 MW single unit lignite based Neyveli
Thermal Power Project of M/s. ST-CMS Electric’ Company
in Tamil Nadu, through a revised procedure. It has inter-
alia been decided that counter guarantee will be given
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only for the event of termination and will be limited to
the outstanding foreign debt only.

[Transiation]
Foreign Investment In Print Media

“175. SHRI JANARDAN PRASAD MISRA :
SHRI MANIBHAI RAMJIBHAI CHAUDHARI :

Will the Minister of INFORMATION AND
BROADCASTING be please | to state :

(a) whether the Government propose to allow the
foreign investment in print media in the country;

(b) if so, the reasons therefor;

(c) whether the Govemment will take steps to prevent
foreign investment in the print media; and

(d) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a)
No, Sir.

(b) Does not arise.

(c) The Govemment continues to be guided by the
Cabinet Decision of 1955 which inter-alia prohibits
publication of foreign owned newspapers/periodicals and
of Indian editions of foreign newspapers/periodicals dealing
mainly with news and current affairs. The policy has not
been changed or rescinded so far.

(d) Does not arise.
[English]
Trede of Wild Birds

*176. SHRI PRABHUNATH SINGH :
SHRI MOHAN RAWALE :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether a total ban has been in effect on the
trapping and trade of Indian exotic/wild birds;

(b) if so, the details thereof;

(c) whether the traditional bird trappers are being
harassed in the name of Wild Life Conservation Act;
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(d) if so, the steps taken by the Government to
provide alternative employment opportunities to these bird-
trappers;

(e) whether according to the WWF Traffic India’s
latest survey on the live birds in Northern India, illegal
trade in wild bird flourishes in almost all cities, towns
and villages.

(fy f so. the details thereof;

(g) the details of action taken against the offenders;
and

(h) the preventive measures taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI SURESH PRABHU) : (a) and (b) Yes, Sir. The
Wildlife (Protection) Act, 1972 prohibits trapping of wild
birds for commercial trade. This prohibition was imposed
in October, 1991, following an amendment to the said
Act. However trade in captive bred birds from legally
held stocks prior to ban can be permitted, including trade
in exotic birds.

{c) and (d); No, Sir. Some of the traditional bird
trappers and traders are now dealing in exotic birds.
Export of certain exotic birds has aiso been alloweq, on
the recommendation of the Indian Board for Wildlife
(IBWL).

(e) to (g):Yes, Sir. But this also includes trade in
exotic birds. which is not prohibited. The illegal birds
trade centres are being regularly raided by the State

authorities and action taken under the Wildlife (Protection)
Act.

(h) The steps taken by the Govemment to prevent
the illegal trade in birds are as follows :

(i) Hunting of wild animals, which includes
trapping of birds covered under Schedules |
to IV of the Wildlife (Protection) Act, 1972
has been banned by law.

(i) This Ministry has set up a National
Coordination Committee consisting of
representatives of all major enforcement
organisations such as : Customs, Revenue
intelligence, CBI, Police, BSF, ITBP, RPF
and foreign Post Office, Traffic-india and
Wildlife authorities to enable effective inter-
departmental cooperation and coordination to
deal with the problem of illegal trade in
wildlife and wildlife products.
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(iii) Training programmes on enforcement and
implementation of wildiife and other related
laws and international conventions have been
organised for various enforcement agencies.

(iv) Raids are carried out by the wildlife
authorities, in cooperation with other
enforcement agencies, whenever information
of illegal trading in wildiife is received.

(v) India is a signatory to the Convention on
International Trade in Endangered Species
of Wild Fauna and Flora (CITES) under
which international trade in endangered
species and their parts and derivatives is
strictly regulated.

(vi) Rewards are given to informers for gathering
intelligence regarding illegal trade and
smuggling of wildlife products.

(vi) Regional and Sub-regional offices of Wildlife
Preservation have been sei-up mainly a: the
major export centres of the country to
prevent iliegal trade and smuggling of wildlite
products.

National Conference of Educationists

*177. SHR! MADHAVRAQO SCINDIA : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether a three day national conference of
educationists was held in the capital on November 10-
12, 1997, under the aegis of the National Council for
Teacher Education;

(b) whether the conference among other suggestions
recommended making the elementary school leaming
joytul;

(c) it so, other suggestions and observations made
in the conference for promotion and universalisation of
elementary education; -and

(d) the steps taken by the Union Government on the
recommendations made in the Conference?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF SCIENCE AND
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) A
National Conference of Principals of District Institutes of
Education & Training (DIETs) was organised by the
National Council for Teacher Education (NCTE) at New
Dethi on November 10-12, 1997.

(b) and (c): Most of the suggestions relate to the
need for orientation of teachers and teacher educators
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appropriate linkages between institutions and the
community, motivation and empowerment of teachers for
life-long learning, modifications in teaching-learning
strategies to make leaming a joyful experience, utilising
resources from the local environment, promoting creativity
in children and revision of curriculum.

(d) According to information fumished by NCTE,
various issues raised and suggestions made in the
conference have been noted and are being suitably
incorporated in the Council's programmes for improving
the quality and standard of teacher education in the
country.

[Translation]
Loss of Power

*178. SHRI CHINTA MOHAN:
PROF PREM SINGH CHANDUMAJRA:

Will the Minister of POWER be pleased to state:

(a) whether the Government have estimated the loss
of power due to transmission and distribution;

(b) if so, the details thereof; State-wise;

(c) the detaiis of the power generated in Delhi and
supplies to it by the other States during 1997-98 and the
recorded consumption thereof out of the total; and

(d) the remediai measures taken by the Government
to overcome such losses?

THE MINISTER OF POWER (SHRI P.R.
KUMARAMANGALAM) : (a) and (b): Yes, Sir. The
estimated quantum of power losses due to Transmission
and Distribution for five years period 1991-92 to 1995-96
each State/Union Territory, State-wise is given in the
enclosed Statement. The power losses figures for the
subsequent years have not been compiled.

(c) The electricity generated in Delhi including export
and import during the year 1997-98 is as follows :

DVB, own generation (ex-Bus) 1962 MUs
BTPS generation (ex-Bus) 4010 MUs
Drawal from Central Sector 8805 MUs

stations
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Import :
(a) from Punjab 48 MU
(b) from Western Region 51 MU
Export to Rajasthan 200 MU

The power supply position in Delhi during 1997-98 is
as follows :

Requirement 14952 MUs
Availability 14676 MUs
Shortage 276 MUs
Percentage 1.8%

(d) The responsibility for distribution of electricity vests
with the State Governments/State Electricity Boards. In
order to reduce the transmission and distribuiion losses,
the Central Electricity Authority had issued guidelines
which, inter-alia, provide for the following :

— Upgradation of operating voltages;
— reduction of iength of LT lines;
— location of transformers near load centres;

— adoption of low capacity transformers at
consumers’ premises;

— instailation of shunt capacitors;

— improvement m construction and operation
techniques; and

— systematic and methodological approach for
planning and design of distribution system
on the long term basis.

The Central Electricity Authority has also issued
guidelines for conducting energy audit. These guidelines
also lays down the procedure for conducting energy audit
studies. These guidelines provide a methodology for
segregating technical and commercial losses.

Necessary amendments have also been enacted to
the Indian Eiectricity Act, 1910 to make the theft of
electricity a cognizable. offence.
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in the Common Minimum National Action Plan for
Power announced in December, 1996, after consultation
with the State Governments, the following measures have
been suggested for reduction of transmission and
distribution losses :

(i) Compulsory metenng at substations on all
major feeders.

(i) Cempulsory metering of all new electricity
connections. Also connections to agricultural
sector exceeding 10 HP should be completed
within a period of two years.

(iii} All electric supplies to be metered by 2002
AD.

(v) Compulsory annual energy audit to be
ensured in respect of large consumers of
more than 100 KVA load.
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(v) Time of the day metering would be
introduced for big power consumer for better
load management.

According to the information furnished by DVB, the
transmission and distribution losses for the year 1997-98
are 42%. In order to reduce the losses, DVB has initiated
the following action :

(a) Installation of Electronic Meters for three
phase load of 11 KVA and above.

(b) Replacement of defective and burmnt meters.

(c) Strengthening of Enforcement Wing with
appointment of Inspector General.

(d) Launching of drive against corrupt DVB
officials.

Statement

Percentage Transformation, Transmission & Distribution Losses (Including Commercial
Losses such as Pilferage etc.) in SEBs/EDs

Region

State Elecy. Board/ 1991-92 1992-93 1993-94 1994-95 1995-96
Etecy. Deptt.
1 2 3 4 5 6 7
Northern 1. Haryana 26.79 26.78 25.00 30.80 32.39
Region
2. Himachal Pradesh 20.37 19.51 18.31 18.21 16.09
3. Jammu & Kashmir 49.21 48.28 45.69 48.74 47.52
4. Punjab 21.52 19.24 19.37 16.70 18.49
5. Rajasthan 23.11 22.74 25.00 2478 29.29
6. Uttar Pradesh 26.06 24.43 24.08 21.69 2184
7. Chandigarh 29.64 26.21 27.27 28.44 33.72
8. DESU 24.35 23.56 31.79 34.56 48.57
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1 2 3 4 5 6 7
Westem 1.  Gujarat 23.56 22.03 20.34 20.02 20.08
Region
2. Madhya Pradesh 25.08 21.35 20.26 19.61 17.84
3. Mabharashtra 18.40 17.83 16.22 16.33 16.95
4. D & N Haveli 19.66 17.98 12.64 11.35 9.31
5. Goa 23.78 21.85 24.50 26.87 26.06
6. Daman & Diu 15.90 15.67 22.34 16.30 12.80
Southern 1. Andhra Pradesh 19.70 19.88 19.91 17.95 19.34
Region
2. Kamataka 19.88 19.55 19.55 19.41 19.05
3. Kerala 21.67 21.95 20.00 20.05 21.12
4. Tamil Nadu 18.63 17.50 17.18 17.11 16.19
5. Lakshdweep Islands 17.43 18.72 16.99 17.84 17.23
6. Pondicherry 18.00 15.31 15.80 15.00 16.54
Eastern 1. Bihar 23.19 22.00 20.35 19.76 15.91
Region
2. Orissa 24.65 25.25 22.43 23.03 2417
3 Sikkim 25.89 22.55 22.60 21.22 16.47
4. West Bengal 22.26 24.87 20.82 21.51 19.26
5. A & N lIslands 21.66 23.62 23.71 22.38 19.25
North- 1. Assam 21.76 21.41 22.44 24.18 26.91
Eastern
Region 2. Manipur 24.43 22.35 23.92 25.30 24.85
3. Meghalaya 11.49 11.79 18.03 18.47 12.55
4. Nagaland 23.14 27.26 33.45 36.12 35.17
5. Tripura 31.96 30.64 30.53 31.96 30.86
6. Arunachal Pradesh 28.2C 32.32 42.04 45.30 37.12
7. Mizoram 34.95 29.04 31.89 29.76 25.18

All India (Utilities) 22.83 21.80 21.41 21.13 22.27
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[English]
Tiger Population

*179. SHRI R.L.P. VERMA:
SHRI BIJOY HANDIQUE:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether project Tiger has totally failed;

(b) if so, the details thereof and the population of
tigers in the country, State-wise,

(c) whether the population has declined considerably;

(d) if so. the action taken by the Government for the
conservation of Tiger habitats;

(e) whether the Government have assessed the
causes of the decline of tiger population; and

1998 to Questions 52

) if so, the details thereof?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI SURESH PRABHU) : (a) to (c} No, Sir. In fact
Project Tiger is considered a successful tiger conservation
programme because ever since it was launched in 1973,
there has been a steady increase- in country’'s tiger
population till 1989. However, there was a decline in
tiger population during 1989-93. The Statewise tiger
population as per the past successive estimations are
given in the enclosed Statement-l.

(d) to (f). The Government has taken several
measures to protect and conserve the tiger and its
habitats which are given in the enclosed Statement-li.
The decline in tiger population is mainly attributed to the
man-animal conflict in fragmented tiger habitats outside
the Protected Areas and poaching of tigers to meet the
demand of tiger parts in the international market.

Statement-|

Popuiation of Tigers in the Country

Name of the State Tigers

1972 1979 1984 1989 1993
1 2 3 4 5 6
1. Tamil Nadu 033 065 097 095 097
2. Mabharashtra 160 174 301 417 276
3. Kerala 060 134 089 045 057
4. West Bengal 073 296 352 353 335
5. Crissa 142 173 202 243 226
6. Karnataka 102 156 202 257 305
7. Bihar 085 110 138 157 137
8. Assam 147 300 376 376 325
9. Rajasthan 074 079 096 099 064
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1 2 3 4 5 6
10. Madhya Pradesh 457 529 786 985 912
11. Uttar Pradesh 262 487 698 735 465
12. Andhra Pradesh 035 148 164 235 197
13. Meghalya 032 035 125 034 053
14. Manipur 001 010 006 031 —
15. Tripura 007 006 005 — —
16. Mizoram — 065 033 018 028
17. Nagaland 080 102 104 104 083
18. Arunachal Pradesh 069 139 219 135 180
19. Sikkim — — co2 004 002
20. Guijarat 008 007 009 009 005
21. Goa Daman & Diu — — — 002 003
22. Haryana —_ — 001 —_ —
Total 1827 3015 4005 4334 3750

Statement-ii

Steps taken by the Government of
India to Protect Tiger

The State Governments have been advised to
strengthen vigilance and intensify patrolling.

Training and Workshops of various enforcement
agencies for effective intelligence gathering and
law enforcement.

Setting up of a national Coordination Committee
to control poaching and illegal trade in wildlite with
enforcement agencies like Customs, Revenue
Intelligence, Indo-Tibetan Border Police, Border

Security Force, Central Reserve Police Force,
Coast Guards, State Police, Deputy Director,
Wildlife Preservation & Scientific Organisations like
Zoological and Botonical Survey of india.

To control transboundary trade, a protoco!l
has been signed with People's Republic of
China and MOU with His Majesty’'s Government
of Nepal.

Initiated creation of a Forum of Tiger Range
Countries, ie. Global Tiger Forum for addressing
intemational issues related to tiger conservation.

Launching of public awareness programme to
involve Non-Government Organisations and others
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for supporting the Government in its efforts towards
wildlife conservation.

7. Supporting programmes of Institutions and NGOs
in exploring tiger trade routes and developing a
torensic identification reference Manual for tiger
parts and products.

8. Funds are being provided to the State
Governments for the eco-development of the areas
to reduce the biotic pressure thereon.

9. Steps are being initiated to set up site specific
"Special Strike Force” in the Project Tiger areas.

New Shipping Policy
*180. SHRI RANJIB BISWAL :
DR. T. SUBBARAMI REDDY :

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether the Pinto Committee has submitted its
report in regard to the New Shipping Policy;

(b) if so, the details of the main recommendations
made therein;

(c) the details of the recommendations out of these
accepted, implemented, under implementation and diluted
due to various reasons;

(d) whether the Govemment have considered the draft
shipping policy; and

(e} if so, the main features thereof and the time
by which a final decision in this regard is likely to be
taken?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SURFACE TRANSPORT
(DR. M. THAMBI DURALI : (a) to (e): Yes, Sir. National
Shipping Policy Committee (Pinto Committee) has
submitted its report to the Govermment containing various
recommendations for the development of the shipping
industry. These recommendations were examined by an
Empowered Committee set up by this Ministry under the
Chairmanship of Secretary, Ministry of Surface Transport.
The recommendations of the Empowered commitiee are
under active consideration of the Government. As a
number of recommendations requires inter-departmental

consultations, it is difficult to indicate a precise time-frame
for a decision.
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Management of National Parks and Sanctuaries

*181. SHRI VILAS MUTTEMWAR : Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government are considering a
proposat to establish a networking system amidst different
national parks and sanctuaries,

(b) it so, the details of the fresh policy initiatives for
better management of national parks and sanctuaries;
and

(c) the details of arrangements being made to provide
adequate funds to carry out relocation and resettiement
of villages, provision of communication equipment and
development of infrastructure for wildlife tourism?

THE MINISTER OF ENVIRONMENT AND FORESTS
{(SHRI SURESH PRABHU) : (a) and (b):No, Sir. However,
wireless communication network facility has been provided
in many National Parks and Sanctuaries in the country.

(c) A statement is enclosed.
Statement

For relocation and resettiement of tribal villages from
National Parks and Sanctuaries, Central assistance is
being provided to the State/Union Territories under the
centrally sponsored scheme on “Beneficiary Oriented Tribal
Development Scheme”. For development of infrastructure
and communication facilities also, central assistance is
being provided under the centrally sponsored scheme on
“Development of National Parks and Sanctuaries”, “Project
Tiger”, and “Project Elephant”. Details of the assistance
provided to the States/Union Territories during the
Vil Plan are given below:

Name of Scheme Funds Released

(Rs. in lakhs)

1.  Development of National Parks 4850.00
and Sanctuaries

2. Project Tiger 3891.88

3. Project Elephant 1950.44

4. Beneficiary Oriented Tribal 266.00

Development Scheme
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Stadia in M.P.

1668. SHRI MCTILAL VORA : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the details of basic facilities made available by
the Government in the States out of the Central
assistance provided so far and the number of States and
amount of Central assistance likely to be provided this
year; and

(b) the total amount of Central assistance provided
to Madhya Pradesh for the construction of stadia, the
number of stadia completed and the number of stadia
under construction?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (KUMARI UMA
BHARATI) : (a) The details of basic facilities made
available during the last five years are given in the
enclosed statement. The number of States who will be
provided Central assistance this year will depend on the
receipt of proposals/progress reports and .utilisation
certificates from them, as no specific amount is earmarked
for disbursement to various States/UTs. The budget
provision during 1998-99 for such projects to Rs. 11.60
crores.

(b) The total amount of Central assistance provided
so far to Madhya Pradesh for the construction cf stadia
is to the tune of Rs. 338.56 lakh. Nine Stadia have been
completed and twenty-one are under construction.

Statement

Details of the basic sports facilities provided State-wise under the Scheme of Grants for Creation of Sports
Infrastructure duning the last Five years (1993-94 to 1997-98)

Year Sl Name of the Amount Amount
No. Project/ approved released
Location in lakh in lakh
1 2 3 4 5
Assam
1993-94 1. Indoor Stadium (Kushal 20.00 18.00
Konwar Stadium) at Jorhat
1994-95 1. District level sports 46.75 42.00
complex at Siichar
2. Outdoor stadium at Tinsukia 18.00 16.20
3. Piayfield at Shishu 26175 —
Mandir, Silchar
1995-96 1. Swimming Pool at Jorhat 43.00 -
1996-97 — - — -
1997-98 — - — —
Andhra Pradesh
1993-94 1. SPDA centre at Nizamabad 19.00 19.00
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1 3 4 5
1994-95 Swimming pool at Vishakhapatnam 43.00 21.50
District level sports complex at 50.00 —
Nandyal, Kumool
District level sports complex §0.00 —
at Khamam
1995-96 District Sports Complex at 75.00 —
Adilabad
1996-97 — -— -_
1997-98 - - —
Arunachal Pradesh
1993-94 - - -
1994-95 — — —
1995-96 SPDA centre at Jengging 41.30 20.60
1996-97 — — —
1997-98 — —_ —
Bihar
1993-94 SPDA centre at Ranchi 34.50 34.50
1994-95 Veer Kunwar Singh stadium 4.36 3.294
at Arrah, Bhojpur
1995-96 — — —
1996-97 Pavilion & Development of 5.00 —
Playfield in the existing Polo
Ground Stadium at Laheriasarai,
Darbhanga
1997-98 —_ — —
Goa
1993-94 —_ — —_
1994-95 Olympic Size Swimming 43.00 -
Pool at Ponda
1995-96 —_ — —_—
1996-97 —

1997-93
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62

1 3 4 5
Gujarat
1993-94 Playfields at Kolda, Sangami & 2.00 —
Wankaner in Rajkot Distt. Naiia
in Kutch Distt. & Deodar in
Banaskantha
Outdoor stadium at Zadeshwar, 5.50 5.50
Bharuch
Basketball Court in C.B. 0.48 0.432
Patel Vidya Vihar, Chaloda
Ahmedabad
1994-95 Basketball courts at Rajpipla, 1.80 1.62
Bharuch
1995-96 Outdoor Stadium at Rajpipla, 11.80 —
Bharuch
Basketball Court in P.N. Mehta 0.60 —_
High School Kodali, Sabrkantha
1996-97 — — —
1997-98 —_ —_ —_
Haryana
1993-94 Gymnasium Hall in Maharana 35.00 35.00
Pratap stadium, Sirsa
Tennis Court at Sant Nischal 0.63 0.63
Singh Public School, Yamunanagar,
Ambala
1994-95 Swimming Pool at Panchkula 17.49 17.49
Swimming Pool at Faridabad 18.225 18.225
Swimming Pool at Gurgaon 18.00 16.20
State level training complex 200.00 175.00
at Farldabad
Stadium at Jivan Nagar Sirsa 12.00 -
1995-96 Indoor Stadium in CMK National 14.08 7.00
Girls College Sirsa
Wrestling Bhavan in Mahavidyalaya 4.26 3.834
Gurukul, Jhajjar, Rohtak
1996-97 - — —_

1997-98
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1 2 3 4 5
Himachal Pradesh
1993-94 1. Swimming pool at Una 30.00 27.00
2. State level training complex 181.00 171.00
at Shimla
1994-95 1. Indoor stadium at Bilas 52.50 20.00
1995-96 1. Swimming Pool at Bhule, Mandi 30.00 —
2. Basketball Court in G.A.V. Sr. 0.90 0.81
Secondary School, Kangra
3. Football Field in Sacred Heart 1.24 1.116
High School. Sidhapur Kangra
4 Outdoor Stadium at Junga, Shimia 8.32 7.488
5. Basketball court in Govt. 0.89375 0.80435
School in Tal, Hamirpur
6. Basketball court in Govt. School 0.89375 0.80435
in Mabharal, Hamirpur
7. Basketball court in Govt. School 0.89375 0.80435
in Hamirpur
8. Basketball court in Govt. School 0.89375 0.80435
in Jungle, Hamirpur
9. Basketball court in Govt. School 0.89375 0.80435
in Jungle, Hamirpur
10. Basketball court in Govt. School 0.89375 0.80435
in Jalari, Hamirpur
1996-97 — —_ — -
1997-98 1. SPDA centre at Dharamshala, 49.00 49.00
Kangra
Jammu & Kashmir
1993-94 1. SPDA centre at Udhampur 15.15 15.15
1994-95 — — —_ —
1995-96 1. Indoor Stadium at Leh. 37.50 33.75
1996-97 — —

1997-98
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1 2 3 4 5
Karnataka
1993-94 1. Taluk stadium at Mudhol, Bijapur 7.20 6.48
2. Playfield in New English Composite 0.75 —
Pre-University College, Alnavar,
Dharwar Distt.
3. Playfield at Sagar, Shimoga Distt. 0.47125 0.42408
4. Playfield at Banavasi, Uttar 0.90 0.81
Kannada Distt.
5. Playfield in Janatha High School, 0.90 81.00
Sagar, Shimoga
6. Taluk Stadium at Gadag 12.00 10.80
7. Multipurpose Sports Hall at 3.05 2.745
Amruthur, Tumkur Distt.
8. Taluk Stadium at Holenarsipi.r, 9.86 5.00
Hassan
9. Playfield at Bettageri Kodagu 1.00 1.00
10. Taluk Stadium at K.R. Nagar, 12.00 10.80
Mysore
11. M.P. Sports Hall in Bailahomgal, 2.63 2.63
Belgaum
12. Playfield in Narandada Centre 1.24 1.116
High School, Coorg
13. M.P. Sporis Hall at Vokkaligara, 4.25 425
Shimoga
14. Playfield at Sagar, Shimoga 0.47125 0.42408
15. Taluk level stadium at Yellapur, 18.00 16.20
Distt. Uttar Kannada
1994-95 1. Indoor stadium at Bangaiore 35.00 31.50
2. Open stadium at Chintamani, Kolar 8.63 7.767
3. Taluk Stadium in Govt. Jr. 8.82 7.938
College Madhugiri, Tumkur
4. Hockey field in Netaji High School, 0.485 0.4365

Ballamavaty Kodagu
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Questions

68

1 2 3 4 5

5. Playfield in Nirmala High School, 2.00 2.00
Bhramavar Dakshin Kannada

6. Muttipurpose Sports Hall of 10.00 9.00
Badminton in Bijapur

7. Stadium at Mahila Vidyapeeth 2.36 2124
Hubli, Dharwad Distt.

1995-96 1. Taluk Stadium at Sira, Tumkur 6.00 5.40

2. Playfield in Poornaprajna 0.40 —
Education Centre, New
Thappasandra, Bangalore

3. Indoor Stadium at Karwar 35.00 —

4. Sports Complex at Gulbarga 20.00 10.00

5. Indoor Stadium at Bagalkot, 10.00 —
Bijapur

6. Playfield in Sadguru Appaiah 1.24 1.116
Swamy High School Kudige, Kodagu

7. Taluk Stadium at Harapanahali, 12.00 —
Bellary

8. Taluk Stadium at Siruguppa, Beliary 1.00 —

9. Stadium in the premises of 1.75 1.575
Sri Adichunchunagiri Institute
of Medical Sciences, Bellur

10. indoor Stadium at Mandya 35.00 35.00
City Mandya

1996-97 1. Taluk level stadium at Sankeshwara, 8.51 —

Belgaum

2. Taluk level stadium at Renebenur, 12.00 —
Bharwad

3. Taluk level stadium at Bailahongal, 18.00 —
Delgaum

4. Taluk level stadium in Govemment 1.98 —
Boys High School, Tiptur, Tumkur

5. Taluk stadium at Haliyal 12.00 _

Uttar Kannada Distt.
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6. Taluk level stadium at 8.75 —
Hosanagar, Shimoga
7. Indoor Stadium at Raichur 18.90 —
8. Taluk stadium at Arsikera, Hassan 10.495 9.4455
9. indoor Stadium by Field Marshal 52.50 6.83
K.M. Kariappa Auditorium trust
Kodagu (Medekeri)
10. Creation/Modemisiation of 800.00 800.00
existing sports infrastructure
for the National Games in
Bangalore and Mysore
1997-98 1. Taluk level stadium at 2.60 —
Huvinahadagoli, Bellary
2. Taluk level stadium at 12.00 —
Haveri, Dharwad
Kerala
1993-94 1. Playfield on Govt. High School, 0.60 0.60
Karodka, Kasargod Distt.
2. Playfield at ICA English Higher 1.70 —
Sec. School, Vadakkekad, Trichur
3. Playfield in Gowvt. High School, 0.7197 0.7197
Chorade, Kozhikode
4, Open Stadium at Pathanamthitta 18.00 16.45
5. Palyfield in PEM Sec. School, 0.42 0.378
Thiruvanchoor, Kottayam
6. Badminton court in Govt. High School 1.0725 0.95
Pullangade, Malappuram
7. Playfield in Govt. High School, 1.24 1.116
Palayad, Kannur
8. Stadium in AKM U.P. School, 5.00 2.50
Kochira, Idukki
9. Indoor Stadium at AKJM School, 8.85 8.85
Kanjirapaliy, Kottayam
1994-95 1. Playfield in Govt. High School, 1.24 1.116

Kuttamath, Kasargod
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1995-96

Football field & Skating Rink in 3.00
PMSA High School, Elankur,
Malappuram

Football and Basketball courts in 143
St. Ephrem’'s High School,
Mannanam, Kottayam

Basketball court in St. Mary's 0.60
High School Pariapuram,
Mallappuram

Playfield in Govt. High School, 0.50
Vellur, Kannur

Playfield at Pantheerankaru 0.90
High School, Kozhikode

Composite Football/Cricket field 1.24
in St. Mary's High School
Kokkadampoil, Kozhikode

Stadium in Sacred Heart High School, 6.10
Thiruvambady Kozhikode

Tennis Court in Golf Club, 0.60
Kowdiar, Thiruvananthapuram,
Kerala

Stadium in Holy Family High School, 4.65
Rajapuram Kasargod

Indoor Stadium in St. Antony's 10.00
Public Schaol Anakkal, Kanjirapally,
Kottayam

Football field in JDT islam 0.83
Orphanage High Schodl, Kozhikode

Football field in the premises of 1.24
“Our lady of Lourde High School”,
Uzhavoor, Kottayam

Indoor Stadium in Mitra-Niketan, 16.60
Vellanad, Trivandrum

Football field at Kanjikuzhi, 124
Idukki

270

1.287

5.49

0.60

4.185

1.116

12.12732

1.116
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10. Swimming pool at Alappuzha, 38.00 34.20
Alleppy
11, Open Stadium at Kasargod 6.60 5.94
12, Sports Complex at Palai Kottayam 37.50 —
1996-97 - - — -
1997-98 — — — —
Madhya Pradesh
1993-94 1. Stadium at Churhat, Sidhi 9.00 —
2. Stadium at Rampur, Sidhi 9.00 —
3. SPDA centre at Raipur 23.00 13.00
1994-95 1. Indoor sports complex in Indore 10.00 10.00
2. Swimming pool at Jabalpur 43.00 25.00
1995-96 1. Indoor Stadium at Burhanpur, 19.975 —
Khandwa
2. Sports Stadium at Pichhore, 6.00 5.40
Shivpuri
3. Mini-stadium at Balod, Durg 18.00 16.20
4, Floodlighting in Roop Singh 50.00 45.00
Stadium, Gwalior
5. SPDA centre at Gwalior 15.00 15.00
6. Stadium at Morena 9.50 -
1996-97 — — — —
1997-98 — — — —
Maharashtra
1993-94 1. Swimming Pool at Akluj, Sholapur 12.00 10.80
2. Swimming Pool at Akola 30.28 30.28
1994-95 — — — -
1995-96 1. Multipurpose Hall (Indoor stadium) 35.00 —
at Yavatmal
2. Swimming Pool at Yavatmal 20.00 10.00
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1996-97

1997-98
Manipur
1993-94

1994-95

1995-96

1996-97
1997-98
Meghalaya
1993-94
1994-95
1995-96
1996-97

1997-98

Indoor stadium at Chiplun, Ratnagiri

Indoor Sports Complex
by Rao Saheb Akhada, Nagpur

Gymnasium Hall by Nagpur
Municipal Corpotation at Ward
Nos. 49, 55, 57 & 62

Multipurpose Gymnasium Hall
at Kishnuji Bhisikar Adhada,
Nagpur

Gymnasium Hall in Nav Bharat
High School and Jr. College
of Arts & Science, Bhame,
Ratnagiri

Ptaytield at Nivashi High School,
Barashiv Parbhani

Gymnasium Hall at Sawarde,
Ratnagiri

Swimming pool at Narkhed,
Distt. Nagpur

State Sports training Complex
at Khuman Lampak, imphal

Swimming Pool in Khongjom
War Memorial Complex,
Tentha, Thoubal

30.00

3.03

10.00

2.96

6.72

0.80

6.72

5.00

131.00

30.00

0.72

131.00

10.00
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Mizoram
1993-94 - — —
1994-95 —_ — -
1995-96 District level sports complex/ 215.49 215.49
Indoor stadium, Outdoor
Stadium at Lunglei, Saiha,
Tlungvel, Lungdai, Mc. Donald
Hill Champhai, Saitual, and
Kawartethawveng
1996-97 — - —
1997-98 — — —
Nagaland
1993-94 SPDA centre at Bimapur 40.00 40.00
1994-95 State Sports training 200.00 130.00
complex at Kohima
1995-96 — — —
1996-97 — - —
1997-98 - - -
Orissa
1993-94 Playfield in Panchayat High 0.50 0.45
School, Godal Distt. Kalahandi
1994-95 Playfield at Chaitalo Mahavidyalaya, 0.50 0.45
Jajpur
Playfield at Hatiram Uchha 0.50 —
Vidyapeeth Rangarapali,
Ualahaudi
1995-96 Playfield in Govemment High 0.498 —
School, Sialkhandhatha Baragarh
Playfield in Govemment High 0.75 —
School, Narayanpatna, Koraput
1996-97 — — —
1997-98 — — —
Punjab
1993-94 — — —

1994-95
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1995-96 Hockey field/Basket Bali Court 2.30 —_
with 6 lane grass running track
in Atma Ram Kumar Sabha
Sr. Secondary School, Patiala
1996-97 — - -
1997-98 — - —_
Rajasthan
1993-94 — — -
1994-95 Basketball court in Gowt. Girls 0.835 0.75
Senior Sec. School, Shripura, Kota
1995-96 Basketball Court in Government 0.435 -_
Secondary School, Nimbohera
Jatan, Bhilwara
Playfield at B.L. Senior 4.23 3.807
Secondary School Bagar,
Jhunjhunu
Stadium of Bal. Hr. School 10.00 10.00
Kota
1996-97 — — —
1997-98 —_ — —
Sikkim
1993-94 Playfield in different Schools 2.7606 2.48454
at Hee-Yang-thang,
Namthang, Bikmat and Nelii
Gumpa in West and South
Distt.
1994-95 — — —_
1995-96 Outdoor stadium at Gyalshina 18.00 15.30
& Maugon
1996-97 — —_ _—
1997-98 — — —_
Tamil Nadu
1993-94 Basketball court at Palayamkottai, 0.25 0.225

Tiruneiveli
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1994-95

1995-96

1996-97

1997-98

Basketball court at N.A. Konduraja
Memorial High School, Theni,
Madurai Distt.

Basketball court in Gowt.
High School, Mylambadi
(Periyar)

Playfield in Sri Renuga Hindu
High School, West Pudupatti,
Kamarajar

Basketball Court in St. Arulanandal
Higher Sec. School Oriyur,
Ramanathapuram

Playfield/Basketball court at
Dharapuram, Chennamgatty,
Olagadam and Devakottai,

Periyar

indoor stadium at Dharaoyram,
Periyar

Swimming Pool at Campion
H.S. School, Trichy

Tennis Court at SBIOA
Matriculation and H.S.
School, Coimbatore

Football/Cricket field with

8 lane running track in RVG
H.S. School, Kurichi Kottai,
Coimbatore

Filteration Plant for Swimming
Pool in Sainik School,
Amaravathinagar, Coimbatore

Basketball court in Stanes
H.S. School Coimbatore

Tennis Court in Perks Campus,
Coimbatore

Basketball count in Mount Zion
Matriculation H.S. School,
Karpaganagar, Padukottai

0.45

0.71

3.00

0.60

1.7835

5§2.50

10.0v

0.3675

2.50

6.20

0.60

1.86

0.60

0.405

2.70

10.00

0.33075

0.60

1.674

0.60
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Tripura
1993-94 — - b
1994-95 State sports training Complex 129.00 129.00
at Badharghat, Agartala
1995-96 Swimming pool at Udaipur 63.75 57.375
1996-97 — - —_
Raje
1997-98 — —_ had
Uttar Pradesh
1993-94 Sports Stadium at Lakhimpur, 8.76 7.85
Kheri
State Sports training complex 200.00 195.00
at Gomtinagar, Lucknow
SPDA centre at Itawah 50.00 50.00
1994-95 Swimming Pool at Bareilly 43.00 43.00
1995-96 Swimming Pool at George 43.00 21.50
Town, Allahabad
1996-97 — -— —
1997-98 — —_ —_
Sikki West Bengal
1993-94 Gymnasium Hall, Harinavi 5.50 4.95
24, Parganas
SPDA centre at Lebong, Darjeeling 75.00 75.00
1994-95 Gymnasium Hall in Mohar 1.14 1.00
1 Brahmam-yee-High School
Mohar, Midnapore
1
8-lanes 400 MCinder Athletic 1.63 —
Track at Champdany, Hooghly
1
1995-96 Indoor Stadium at Rabindranagar, 52.50 -
1 Midnapore
Tami' 1996-97 —

1 1997-98
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UNION TERRITORIES

Andaman & Nicobar Isiands
1993-94 — — - —
1994-95 — — — —
1995-96 — — —_ _
1996-97 — — — —
1997-98 — — — —

Chandigarh
1993-94 — — —_ _

1994-95 — — - —

Py

1995-96 1. Playtields in Vivek .95 -

High School, Sector 38

1996-97 — — — —

1997-98 — — — -
Dadra & Nagar Haveli

1993-94 —_ — —_ —

1994-95 — — — —

1995-96 — — — —_

1996-97 — — — —

1997-98 — —_ — -
Daman & Diu

1993-94 — — — —

1994-95 — —_ — —

1995-96 — — —_ —

1996-97 — - — -

1997-98 T— —_ — —
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Delhi

1993-94 1.

Multipurpose Indoor Hall by 18.11 10.00

Bal Bhawan Society India,

New Delhi
1994-95 — —

1995-96 1.

1996-97 — —
1997-98 — -_
Pondichery
1993-94 — —
1994-95 —_ —_
1995-96 — —
1996-97 — —
1997-98 — —
Lakshadeep
1993-94 —_ —
1994-95 —_ —
1995-96 —_ —
1996-97 -_ -_

1997-98 — —

Outdoor stadium in Ramjas 5.02 2.50
Sports & Mountaineering
Institute, New Delhi

Scrapping of Admission Quota

1669. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government of Kamataka has made
it difficult for non-Karnataka students to get admitted into
the State’s engineering and medical colleges by scrapping
the fifteen per cent quota meqit’-ior them from the
academic year 1637-98; '

(b) if so, the reasons therefor;

(c) whether some other States have also taken this
decision and if so, the names of such States alongwith
the reasons therefor; and

(d) the reaction of the Union Government thereto?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF SCIENCE AND
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) As
per directions of the Hon'ble Supreme Court in their
interim order of 28.7.1997 and final order or 6.1.1998,
the Government of Karnataka has allocated fifteen
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per cent of the seats to non-Kamataka students from the
academic year 1997-98 onwards according to the merit
in Engineering, Medical and Dental Colleges.

(b) and {d): Does not arise.

(c) Information is being collected and to the extent
available will be laid on the tabie of the House.

Deveiopment of Forests and Environment

1670. SHRI ANANT KUMAR HEGDE : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) the details of Plan allocation for development of
Forest and Environment during the last three years; and

(b) the details of Plan allocation utilised for the
development of Environment and Forest other than
salaries and maintenance?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI) : (a) and (b) The details of Plan allocation for
development of Forest and Environment during the last
three years and the details of Plan aflocation utilised for
the development of Environment and Forest other than
salaries and maintenance are given below:

(Rs. Crores)

Plan Plan Pian
Allocation Utilisation Utilisation
(BE) (AE) excluding Salaries
& Maintenance
1995-96 370.50 296.60 289.00
1996-97 469.40 428.80 420.00
1997-98 543.70 406.60 394.70

BE : Budget Estimates AE : Actual Expenditure
AE . Figures for 1997-98 are provisional.

Replacement of Cables

1671. SHRI T. GOVINDAN : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether the Union Govemment propose to replace
the existing cable by fibre cables (optical) with a view to
modernise the telephone industry;
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(b) if so, the cost of the fibre cables to be purchased
during the current financial year; and

(c) the places where the new cables are proposed
to be installed?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA):
(a) to (c): Optical Fibre Cables are not being proposed
for replacing the existing copper cables. However, these
are being laid mostly to inter-connect different towns for
long distance transmission and also to connect different
exchanges in the same city.

Shortage of Power in Kerala

1672. SHRI G.M. BANATWALLA : Will ' “*nister

of POWER be pleased to state :

fa) whether there is a persistent power crisis in
Kerala;

(b) if so, the total demand and supply of power in
the State at present;

(c) the different sources from which the power is
being supplies;

(d) the average annual deficiency of power in the
State;

(e) details of the measures being taken for
augmenting power generation in the State; and

() the time by which the State is expected to become
self-reliant in the power generation?

THE MINISTER OF POWER ' (SHRI P.R.
KUMARAMANGALAM) : (a) anc (b) The details of power
supply position in Kerala during 1997-98 and April, 1998
is given below:

(Figures in MW net)

1997-98 April, 1998
Requirement 11611 1050
Availability 9404 934
Shortage 2207 116
% Shortage 19.0 11.0

There are no power cuts on EHT/HT industries in
Kerala at present.
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(c) Kerala is being supplied power from its own hydro
& diesel generating power stations, Central generating
stations in the Southern Region and it gets power
assistance from Eastern Region as well as neighbouring
States.

(d) During the year 1997-98, the energy shortage in
Kerala was 19%. In order to augment the power supply
in the State, a number a power projects are under
execution in the State Sector. To supplement the efforts
of the State, in this direction, new power projects are
under execution in central sector in Southem Region also.

Institutional arrangements have also been finalised
for transfer of 125 MW power from Eastem Region to
Kerala to augment the power supply in the State.

(e) and (f) Measures taken to improve the power
shortage in Kerala include speeding up commissioning of
on-going power projects, maximising generation from
existing power stations, demand side management,
reduction in T & D losses and arranging power assistance
from Eastern Region.

A number of new power projects with a total capacity
of about 3497 MW are proposed to be developed by the
Private Sector in Kerala.

New Mass Emission Standards

1673. SHRI S.S. OWAISI : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether Government have set new mass emission
stardards for vehicles manufacturers on or after April,
2001 to provide cleaner environment;

(b) if so, the details thereof;

(c) whether these norms have been set for all types
of vehicles; and

\d) it so, the extent to which it is likely to help in the
cleaner environment?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) :
(a) and (b) The Government have set new mass emission
standards for vehicle manufactured on or after st April,
2000 to provide cleaner environment. Necessary
notification has already been published in the Official
Gazette through G.S.R. No. 493 (E) dated 28.8.1997.

(c) The new emission norms have been set for all
types of vehicles except tractors, Off Highway vehicles.
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(d) Since these emission standards are stricter than
the existing emission standards, it will definitely help for
the cleaner environment. However, the overall effect of
these new emission standards cannot be specifically
measured or quantified.

[Translation]
Accidents in UP

1674. SHRIMATI KAMAL RANI : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) the number of accidents and the number of
persons killed therein due to lack of bypasses on the
National Highways during the last three years in Ultar
Pradesh, year-wise;

(b) the steps taken by the Govermment so far to
check these accidents;

(c) whether the steps taken are sufficient to check
this menace; and

(d) if not, the extra efforts made or proposed to be
made to check the same?

THE MIN!STER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) :
(a) Data relating to accidents due to lack of bypasses is
not maintained. However, year-wise data for the State of
Uttar Pradesh is indicated below :-—

S.No. Year Accidents Persons killed

1. 1995 Figures not Figures not
available available

2. 1996 5622 3098

3. 1997 5648 3165

(b) to (d) Bypasses around the congested towns on
National Highways are being constructed in order to give
relief to the through moving traffic in a phased manner
subject to the inter-se-priority of works and availability of
funds.

[English]
Fund to Assam for National Highway

1675. DR. JAYANTA RONGPI : Will the Minister of
SURFACE TRANSPORT be pleased to state :
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(a) whether any memorandum or request has been
received from Government of Assam asking for the
release of funds to repair and maintain the National
Highways of the State during last two years;

(b) if so, the details thereof, and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) :
(a) Yes, Sir.

(b) State Government had requested for the following
amounts

Sl. No. Year Amount

1. 1996-97 (RE) 38.56 crores

2. 1997-98 (BE) 41.78 crores

(c) The Government released the following amounts
within the available resources :

Sl. No. Year Amount

1. 1996-97 10.07 crores

2. 1997-98 11.63 crores

Improvement and Expansion of Calcutta Port

1676. SHRI AJOY MUKHOPADHYAY : Will the
Minister of SURFACE TRANSPORT be pleased to state:

(a) whether any scheme have since been taken for
improvement and expansion of Calcutta Port; and

(b) if so, the details thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) :
(a) and (b) Fifteen scheme for improvement of Calcutta
Dock System are under implementation and an outlay of
Rs. 7.99 crores has been provided for this Dock System
during 1998-99. However, there are no plans for
expansion of Calcutta Dock System during the IX plan
period.

Regulatory Authority for Road Sector

1677. SHRI MULLAPALLY RAMACHANDRAN : will
the Minister of SURFACE TRANSPORT be pleased to
state:
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(a) whether the Government propose to set up a
Regulatory Authority for the roads sector; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEVENDRA PRADHAN) :
(a) No, Sir.

(b) Does not arise.
Non-Formal Education Programmes

1678. SHRIMAT| JAYANT!I PATNAIK : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether some Non-Formal Education Programmes
were launched by the Govemment during Eighth Plan;

(b) if so, the States where these programmes were
launched; and

(c) the details of achievements made under the
programmes, State-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF SCIENCE AND
TECHNOLOGY (DR. MURLI MANOHAR JOSH]I) : (a) The
Centrally Sponsored Scheme of Non-Formal Education
was introduced in the Seventh Plan with the objective of
providing opportunities for elementary education to out of
school children in the 6-14 years age group at their own
pace and convenience. The scheme has been
consolidated and expanded during Eighth Plan.

(b) the Scheme covers ten educationally backward
States as well as Urban slums, remote hilly pockets and
tribal areas in other States/UTs.

(c) A statement giving number of children coverec
under the scheme in 1997-98 in different States/UTs is
attached.

Statement

Non-Formal Education Programme—Number of Children
(Approximate) Covered During 1997-98

(In Lakhs)
SI.No. Name of State/U.T. 1997-98
1 2 3
1. Andhra Pradesh 10.79
2. Arunachal Pradesh 0.02
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1 2 3

3. Assam 3.59
4. Bihar 13.40
5. Gujarat 0.37
6. J &K 0.73
7. Madhya Pradesh 9.35
8. Manipur 1.00
9. Meghalaya 0.12
10. Mizoram 0.05
11. Orissa 8.84
12. Rajasthan 4.89
13. Tamil Nadu 1.02
14, Tripura 0.07
15, Uttar Pradesh 16.57
1€. Chandigarh 0.02
17. D & N Haveli 0.02
18. Haryana 0.15
19. Himachal Pradesh 0.09
20. Karnataka 0.41
21. Maharashtra 0.79
22. West Bengal 0.25
23. Delhi 0.06
24. Punjab 0.02
25, Kerala —
o Total 72.62
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1.C.L.C.l. Report

1679. SHRI C.D. GAMIT : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether the Government have since received the
report of the Industrial Credit and Investment Corporation
of India about the operational performance of the cellular
telephone service industry in the non-metro areas;

(b) if so, the details thereof indicating the main
recommendations of the Report; and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA):
(a) The Industria! Credit and Investment Corporation of
India (ICICI) who were requested to carry out a quick
study of the operational performance of the cellular service
industry pending Bureau of Industrial Costs & Prices
(BICP)’s techno-economic study thereof have given a draft
report to Government.

(b) and (c) Question does not arise, as final report
has not been received.

AIR Station at Asansol

1680. SHARI MAHBOO0B ZAHEDL +© Wil the Minister

of INFORMATION AND BROADCASTING be pleased to
state :

(a) whether a decision was taken to set up a full
fledge AIR station including studio at Asansol;

(b) if so, the reasons for not implementing the
decision; and

(c) the 